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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023441 A
(19) INDIA
(22) Date of filing of Application :04/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : SYSTEM AND METHOD EMPLOYED FOBONTROLLING DATA ACCESS

(51) International classification :GO6F17/31|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ZEBI DATA INDIA PVT LTD
(32) Priority Date :NA Addressof Applicant :Plot No 2, Hill No 3, IT Hub,
(33) Name of priority country :NA Madhurawada, Visakhapatnas30041, Andhra Pradesh, India.
(86) International Application No :NA Andhra Pradesh India

Filing Date :NA (72)Name of Inventor :
(87) International Publication No *NA 1)LOKABI PHANI AREGA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :
ABSTRACT Exemplary embodiments of the present disclosurdiezeted towards a system and method for controlling data ac
comprising. The system comprising: a providerEs comput.i
managing platform. The data managing platform comprising: a kepgiveg module is configured to providga ov i der E
kept in a providerEs control and a partnerEs key td be
decryption of data and the data encrypting or decrypting modufeicomur ed t o encrypt or decry
computing device using the ideal key, the ideal key 1is
partnerathsd kaey,rovi der Es databaseompuitnnggdavedei and the
integrated into the partnerEs computing device , tIseotel
persisted anywhere across the par tryptedidéa kegamdtipewdmbined key azemnot

persisted anywhere.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :04/07/2017

(21) Application N0.201741023443 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : REPLICATION MANAGEMENT FOR HYPERONVERGED INFRASTRUCTURES

(51) International
classification
(31) Priority Documen':NA
No

(32) Priority Date ‘NA
(33) Name of priority ‘NA
country

(86) International

Application No Hﬁ
Filing Date '
(87) International “NA

Publication No

(61) Patent of Additior

to Application Number
Filing Date

(62) Divisional to

‘NA
‘NA

:G06F3/0481;G06F3/04842;G06F9/45

(71)Name of Applicant :
1)VMWARE, INC.

Address of Applicant :3401 Hillview Avenue, Palo Alto, C,

94304, United States of America U.S.A.

(72)Name of Inventor :
1)KARTHICK SELVARAJ

Application Number mﬁ
Filing Date '
(57) Abstract :

Disclosedare various examples of replication management for hypeverged infrastructures. Virtual machine groups are gene
using kmeans grouping based on a process list of a respective virtual machine of a plurality of virtual machines within a hy,
conveged infrastructure. Virtual machines in a respective group are analyzed to determine a first set of resources. A pobpe
that includes configuration data including a storage resource configuration and a network resource configuration isfgetierat
first set of resources of the respective virtual machine group. A second set of resources is configured within a segadd work
domain using the storage resource configuration and the network resource configuration.

FIG. 2
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/07/2017

(21) Application N0.201741023455 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : BIODEGRADABLE INTRAVITREAL IMPLANTS

(51) International classification :A61F9/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)DR. TATHAGATA DUTTA
(32) Priority Date :NA Address of Applicant :EL7 Masjid Moth Gk3, New Delhi
(33) Name of priority country :NA 110048 Delhi India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)TATHAGATA DUTTA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A biodegradable intravitreal implant comprising an antioxidant and a biodegradable polymer that releases the antioxidant a
predetermined rate effective to provisigstained release of the antioxidant from the implant for a prolonged period of time afte

implant is placed into the vitreous of an eye.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20174102345Y
(19) INDIA
(22) Date of filing of Application :04/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : A FROSTED GLASS ARTICLE

(51) International classification :C03C15/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SaintGobain Glass France
(32) Priority Date :NA Address of Applicant :18, Avenue D'alsace, 92400
(33) Name of priority country :NA Courbevoie. France
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Biplab Kumar Roy
(87) International Publication No " NA 2)Kamiya Jain
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A frosted glass article 100 for interior and exterior applications in residential and commercial buildings is disclogedtethglass
article 100 comprises a glass substrate 110 provided with a frosting composition 120dipgtthdon at least one surface of the
glass substrate 110. The frosting composition 120 comprises upto 50 parts by weight of an inorganic particle 130 erabedde
polymer 140 based on less than about 50 parts by weight of a solvent and cover&# efabe total surface area of the glass
substrate 110. The frosted glass article 100 has a haze value greater than 12 and less than 85. The degree of h&zistess of
glass article 100 is controlled by the frosting compaosition 120.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023460 A
(19) INDIA
(22) Date of filing of Application :04/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : SYSTEM AND METHOD FORESILIENT SOFTWARE UPGRADES IN A VIRTUAL
DATACENTER

. . :GO6F15/17%[(71)Name of Applicant :

(51) International classification GOGE9/455 1)VMWARE, INC.
(31) Priority Document No :NA Address of Applicant :3401 Hillview Avenue, Palo Alto, C,
(32) Priority Date :NA 94304, United States of America U.S.A.
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)AMOL MANOHAR VAIKAR

Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

In one example, resilient software application upgrades in a virtual dataisedigriosed, in which network flow data is periodica
obtained between a plurality of APPVMs and/or containers and deep packet inspection information from firewalls asstcibge
obtained network flow data in the virtual datacenter. Dependefatjoreships between the plurality of APPVMs and/or containe
are then obtained based on the periodically obtained network flow data, the periodically obtained deep packet inspawiomnin
and a network flow criteria. An upgrade that is about tgkago a software residing in one or more of the plurality of APPVMs
and/or containers is determined. One or more of the plurality of APPVMs and/or containers affected by the software upgrac
determined based on the determined dependency relatiorShagsshots of the affected one or more of the plurality of APPVM:s
and/or containers are then obtained before initiating the software upgrade.

FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201741023475 A
(19) INDIA
(22) Date of filing of Application :04/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : NETWORK RESOURCE MANAGEMENT FOR HYPE®NVERGED INFRASTRUCTURES

(51) International classification :H04L41/0803|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)VMWARE, INC.
(32) Priority Date :NA Address of Applicant :3401 Hillview Avenue, Palo Alto, C,
(33) Name of priority country :NA 94304, United States of America U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)SAMDEEP NAYAK
(87) International Publication No NA 2)KARTHICK SELVARAJ
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Disclosed are various examples for network management in-ogpeerged infrastructures. In one example, network traffic is
monitored. Available bandwidth of a switch is determined using the network traffic. A host that is connected to a psnithtie
assigned to a workload domain based on the available bandwidth of the switch and expected bandwidth for the woalktoad d
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/07/2017

(21) Application N0.201741023484 A

(43) Publication Date : 11/01/2019

(54) Title of the invention MICROFLUIDIC DEVICE FOR MULTI STAGE SEPARATION OF FLUIDS

:B81B1/00|(71)Name of Applicant :
(51) International classification B0O1L3/00,| 1)Indian Institute Of Science
B07C5/12 Address of Applicant :Bangalore Karnataka India 560 01z
(31) Priority Document No :NA Karnataka India
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Prof. UMAPATHY, Siva
(86) International Application No ‘NA 2)Prof. BHAT, Navakanta
Filing Date ‘NA 3)Mr. NAYAK, Deepak Ranjan
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT MICROFLUIDIC DEVICE FOR MULTI STAGE SEPARATION OF FLUIDS The invention provides a system fo
multistage separation of fluids. The system includes a centrifugal platform and a device mounted on the centrifugailplatforn
device includes a primgiseparation phase having a microfluidic circuit and a secondary separation phase coupled to the pri
separation phase. The secondary separation phase includes a plurality of microfluidic valves arranged radially in a series
configuration, and a plurdyi of radially arranged collection ports provided downstream of the microfluidic valve for selective
extraction of fluid. The spinning of the device on the platform results in multistage separation of the fluid.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/07/2017

(21) Application N0.201741023487 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : PORTABLE SELEONTAINED DEVICE FOR WARMINGAPPLICATIONS

:F25D31/0C

(51) International classification A47J36/28,

(71)Name of Applicant :
1)Parisodhana Technologies Privat&imited

F25D3/10, Address of Applicant :Door No.-#-10/21 NR, Yashodara

(31) Priority Document No :NA Nagar Colony, Sagar Ring Road, Rangareddi, Hyderabad 50
(32) Priority Date :NA Telangana, India Telangana India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)AB S S A Vyas

Filing Date ‘NA 2)Satyanarayana V N T Kuchibhatla
(87) International Publication No :NA 3)Ajay S Karakoti
(61) Patent of Addition to Application Number  :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed herein is a neglectrical, portable, disposable, setintained warming device for baby bottles. Said device comprises
sheet of pliable materials that can be wrapped around said bottle. Body of said désighied to have at least one closable pock
receive a disposable pouch containing a vacpacked ecdriendly exothermic reaction arrangement. Upon initiation via manui
rupture of said pouch, the exothermic reaction manifested uniformly heatsraurrgling the baby bottle, and in turn, quickly wari

and maintains contents of the baby bottle at acceptable temperatures.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023491 A
(19) INDIA
(22) Date of filing of Application :04/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : SMART SERVICE CATALOGS BASED DEPLOYMENT OF APPLICATIONS

. e :G06Q10/0631:|(71)Name of Applicant :
(51) International classification G06Q30/018 1)VMWARE, INC.
(31) Priority Document No :NA Address of Applicant :3401 Hillview Avenue, Palo Alto, C,
(32) Priority Date :NA 94304, United States of America. U.S.A.
(33) Name of priority country :NA (72)Nameof Inventor :
(86) International Application No ‘NA 1)RAYANAGOUDA BHEEMANAGOUDA PATIL
Filing Date ‘NA 2)RAHUL KUMAR
(87) International Publication No *NA
(61) Patent of Addition to Application Number:NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Techniques for smart service catalogs based deployment of applications in a cloud computing environment are disclosed. |
embodiment, resource information requitedleploy an instance of an application is retrieved from a blueprint associated witr
client. Further, available resource information may be obtained from a resource reservation associated with the clieminA m:
number of instances of the applicatibiat can be deployed corresponding to the client is determined based on the resource
information required to deploy the instance of the application and the available resource information. A service catiitogtimel
maximum number of instances of theplication that can be deployed based on the blueprint is generated. The service catala
to enable deployment of at least one instance of the application corresponding to the client.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201741023507 A
(19) INDIA
(22) Date of filing of Application :04/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : GRAPHENE BASED COMPOSITE AS SOLITARY PLATFORM FOR SENSING DEVICES

(51) International classification :CO1B| (71)Name of Applicant
32/19¢| 1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS
(31) Priority Document No 'NA | (IIT MADRAS)
(32) Priority Date :NA Address of Applicant :fie Dean, Intellectual Property
(33) Name of priority country :NA |Management Cell, Centre for Industrial Consultancy & Spons
(86) International Application No :NA |Research, Indian Institute of Technology Madras, (IIT Madra:
Filing Date :NA [Chennai 600 036 Tamil Nadu India
(87) International Publication No :NA [(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Dr. S. Ramaprabhu
Filing Date ‘NA 2)Dr. P. Baraneedharan
(62) Divisional to Application Number ‘NA 3)Dr.Sheeba Alexander
Filing Date :NA
(57) Abstract :

GRAPHENE BASED COMPOSITE AS SOLITARY PLATFORM FOR SENSING DEVICES The invention relates to the
preparation of novel Z8n02 /NG hybrid nanocomposite material and its application in three component electrochemical de
simultaneously. A simple hydrothmal approach is used for preparation and the prepared products characterized by XRD, X}
Raman, FESEM and HRTEM for their structural, compositional and morphological properties. The multicomponent detectio
Sn0O2 /NG hybrid nanocomposite modifié exhibited good electrochemical redox behavior towards dopamine, cholesterol
glucose on same electrode. Further, the real time capability and reproducibility of hybrid nanocomposite in sensing dopami
cholesterol and glucose showed exceptionalgperénce with < 2% error.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023508 A
(19) INDIA
(22) Date of filing of Application :04/07/2017 (43) Publication Date : 11/01/2019

(54) Title ofthe invention : A WEARABLE DEVICE FOR PERFORMING FUNCTIONS BASED ON ZONES

:G06F1/163; |(71)Name of Applicant :
(51) International classification GO6F3/0482;| 1)Forfend Cybernatics Private Limited
GO06F3/0484 Address of Applicant :Unit No. 120, 1st Floor, Raheja Arc
(31) Priority Document No :NA Industrial Area, Koramangala,Bangalore, Karnataka 560095,
(32) Priority Date :NA Karnataka India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)REBALA, Arun Kumar
Filing Date ‘NA 2)REBALA, Hari Prasad
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A WEARABLE DEVICE FOR PERFORMING FUNCTIONS BASED ON ZONES A wearable device for performing function:
based on zones is disclosed. The wearable device identifies a first sensor and a second sensor vitlarispecne and a secot
zone, respectively. The wearable device is configured to perform a first function and a second function based on aifladstb!
mode and a second mode. Subsequently, proximity of the wearable device to one ofdbedimsand the second sensor is
determined. Further, the wearable device executes the first function and the second function based on the first mectendr the
mode. The first function is executed when the wearable device comes in proximity tottbenfsar. The second function is exect
when the wearable device comes in proximity to the second sensor [To be published with FIG. 1B]

No. of Pages : 4No. of Claims : 1’

The Patent Office Jooal No. 02/2019 Dated 11/01/2019 1519



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023528 A
(19) INDIA
(22) Date of filing of Application :04/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : VIRTUAL DEVICE MIGRATION OR CLONING BASED ON DEVICE PROFILES

:GO6F15/177((71)Name of Applicant :
(51) International classification GO6F9/445; | 1)VMWARE, INC.
HO4L12/24; Address of Applicant :3401 Hillview Avenue, Palo Alto, C,
(31) Priority Document No :NA 94304, United States of America. U.S.A.
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)HARIHARAN JEYARAMAN GANESAN
(86) International Application No ‘NA 2)JINTO ANTONY
Filing Date ‘NA 3)MADHUSUDHANAN GANGADHARAN
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Techniques for placing virtual machines based on compliance of device profitiscosed. In one embodiment, a list of device
profiles may be maintained, with each device profile including details of at least one virtual device and associatdig@sapabili
Further, a device profile from the list of device profiles may be assigredittual machine running on a first host computing
system. A virtual device and associated configurations required by the virtual machine may be identified to comply avittethe
profile. A management operation may be performed to migrate or clonéttied device and associated configurations from a se
host computing system to the first host computing system to support the compliance of the device profile assignedab the vi
machine. re;------ i
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/07/2017

(21) Application N0.201741023547 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : AN IMPROVED PROCESS FOR THE PREPARATIONGPR.ORTHALIDONE AND

INTERMEDIATES THEREOF

:CO07D

(51) International classification 209/0(

(71)Name of Applicant :
1)SOLARA ACTIVE PHARMA SCIENCES LIMITED

(31) Priority Document No :NA Address of Applicant :SAPS Research Centre, 27, Vanda
(32) Priority Date :NA |Kelambakkam Road, Keelakottaiyur Village, Melakottaiyur P«
(33) Name of priority country :NA |Chennai600127, Tamil Nadu, India. Tamil Nadu India
(86) International Application No :NA | (72)Name of Inventor :
Filing Date ‘NA 1)Pravin Kamaraj Ponraj
(87) International Publication No " NA 2)Loganathan Mani
(61) Patent of Addition to Application Number ‘NA 3)Gopinath Venkatesan
Filing Date ‘NA 4)Sankar Arjunan
(62) Divisional to Application Number ‘NA 5)Uttam Kumar Ray
Filing Date ‘NA
(57) Abstract :

The present invention relates to an improved process for the preparation of Chlorthalidone and its intermediates thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023557 A
(19) INDIA
(22) Date of filing of Application :05/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : SYSTEMS AND METHODS FOR DETERMINING OPTIMUM TYRE PRESSURE

(51) International classification :H04L.12/413) (71)Name of Applicant :
H04L12/40 1)TRITON VALVES LTD

(31) Priority Document No :NA Address of Applicant :Sunrise Chambers, 22 Ulsoor
(32) Priority Date :NA Road,Bangalore560042 Karnataka, India. Karnataka India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Hemant Singh

Filing Date ‘NA 2)Samarth Raj
(87) International Publication No NA 3)Madhu.H.R
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT Systems and methods for determining optimum tyre pressure. Embodiments herein discloseamethyedems for
determining optimal air pressure for a tyre in a vehicle, based on the current operating conditions of the vehicle @nd extern
conditions. Embodiments herein also provide an alert to the user, if the current air pressure in the tptenthiel the determinec
optimal tyre pressure. FIG. 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023597 A
(19) INDIA
(22) Date of filing of Application :05/07/2017 (43) Publication Date 11/01/2019

(54) Title of the invention : HEAVY DUTY CORRUGATED ECO PALLET

(71)Name of Applicant :
(51) International classification :B65D19/0(| 1)Jameel Shacoor
(31) Priority Document No :NA Address of Applicant :Flat No. 106, Express Apartments
(32) Priority Date :NA Richmond Road, Bengaluru, Karnataka, Indi#®0025 Karnatak
(33) Name of priority country :NA India
(86) International ApplicatiotNo ‘NA 2)M.A.A Rahaman Sait
Filing Date ‘NA 3)Capt. B R Vijayendra
(87) International Publication No *NA 4)Prapanch Mandana
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Jameel Shacoor
(62) Divisional to Application Number ‘NA 2)M.A.A Rahaman Sait
Filing Date ‘NA 3)Capt. B R Vijayendra
4)Prapanch Mandana

(57) Abstract :

This invention relates to a heavy duty corrugated Eco pallet and in particular, this invention relates to the heavyghatiyccBoo
pallet whichare made of a combination of corrugated boards of different specification for different load bearing capacities.
Furthermore, this invention also relates to a heavy duty corrugated Eco pallet that has the advantages of being sichple anst
convenent to use, lightweight, disposable, ddendly, recyclable, moisture resistant and fungusof.

X/YIZ type comugated sheet of
dinsension L X W

NAYVZ type caomugsted sheet of
cmension L X W with X cutout

N type short sleeve

Flat Loard

EXPLODED VIEW FIGURE 1

Fig 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing ofApplication :05/07/2017

(21) Application N0.201741023601 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : PHARMACEUTICAL COMPOSITIONS OF LIGNOCAINE HCL

:C04B
35/57:
C0o4B

35/58:

(51) International classification

(71)Name of Applicant :
1)INM Technologies Private Limited
Address of Applicant :INM Technologies Private Limited #
T.M. Industrial Estate, 12th KM, Mysore Road Bangalb®e

(31) Priority Document No :NA |Karnataka State, India. Karn&talndia
(32) Priority Date ‘NA 2)Shilpa Medicare Limited
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)RANGABHATLA GUNNESWARA SUBRAMANYA
Filing Date ‘NA [VARA PRASAD
(87) International Publication No *NA 2)RANGABHATLA SAI LAXMI APARNA
(61) Patent of Addition to Application Number ‘NA 3)HARISH TULASI
Filing Date ‘NA 4)AYALASOMAYAJULA RATNA PHANI
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates téopical composition for the treatment of pain and inflammation associated with lesions of skii
mucous membrane comprising lidocaine HCI, and sulfobutyl etherclpetladextrin and the process for preparation thereof.
Preferably the topical compositioase in the form of gel or spray dosage forms, which has superior transdermal flux propertie
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023636 A
(19) INDIA
(22) Date of filing ofApplication :05/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : AN EXPANSION JOINT AND METHODS OF ASSEMBLING THE SAME

(51) International classification :FO2C6/0¢| (71)Name of Applicant :
(31) Priority Document No :NA 1)GENERAL ELECTRIC COMPANY
(32) Priority Date :NA Address of Applicant :1 River Road Schenectady, NY 122
(33) Name of priority country :NA USA U.S.A.
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)MOHAMMED, Javeed Igbaluddin
(87) International Publication No :NA 2)KARMAKAR, Pallab
(61) Patent of Addition to Application Number ‘NA 3)KIPPEL, Bradly Aaron

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

An expansion joint for use between a turbine duct and a diffuser duct includes a first flange coupled to the turbisectnct, a
flange coupled to the diffuser duct, and a flexible element positioned between and cotipiefirsbflange of the turbine duct and
the second flange of the diffuser duct. The flexible element defines a trough for receiving a liquid therein. The traeghadrddair
pipe configured to channel the liquid away from the trough. FIG. 2

[~ RADIAL

FIG.2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023637 A
(19) INDIA
(22) Date of filing of Application :05/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : SYSTEMS ANDIETHODS FOR VIRTUAL CLEARANCE MEASUREMENT IN A GAS TURBINE

(51) International classification :G01B21/1(|(71)Name of Applicant :
(31) Priority Document No :NA 1)GENERAL ELECTRIC COMPANY
(32) Priority Date :NA Address of Applicant :1 River Road Schenectady, NY 122
(33) Name of priority country :NA USA U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MUKHOPADHYAY, Debabrata
(87) International Publication No NA 2)ADAICKALASAMY, James
(61) Patent of Addition to Application Number ‘NA 3)RANGHARAJHAN, Muralikrishna
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

This disclosure provides systeasd methods for controlling gas turbine airfoil clearance using virtual clearance measuremer
disclosure includes a gas turbine system having a stage of airfoils and a casing adjacent the stage of airfoils tliteatefiice a
distance between therA clearance control mechanism controllably adjusts the clearance distance based upon a clearance ¢
signal. The clearance control signal to the clearance control mechanism is based on a virtual clearance function #saé gener
clearance value fra at least one system measurement of the gas turbine system. Fig.l
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023639 A
(19) INDIA
(22) Date of filing of Application :05/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : ROAD SWEEPING SYSTEM WITH DUAL HOPPERS

. e :B65C|(71)Name of Applicant :

(51) International classification 47/20 | 1)AMERICAN AUTO SERVICE (P) Ltd.
(31) Priority Document No :NA Address of Applicant :AMERICAN AUTO SERVICE (P) Lt
(32) Priority Date :NA |RKG Industrial Estate, Ganapathy, COIMBATORE , INDIA
(33) Name of priority country :NA |Tamil Nadu India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Mr. KRISHNASWAMY, Ramasamy
(87) International Publication No *NA 2)Mr. ARUMUG AM, Kasilingam
(61) Patent of Addition to Application Number ‘NA 3)Mr. PONNUSAMY, Dhanasekar

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT The invention proposes a road sweeping system and a method of operating the road sweeping vehicle. The s
includes a frame (120) to which other components may be connecteslystam further includes one or more side brushes (144
central brush (134), a primary hopper (151), a secondary hopper (161), controller, actuators and transfer arms. Theppemar
(151) is placed behind the rear wheels in the sweeping positiocodadts debris swept by the central brush (134), assisted by 1
side brushes (144). A pair of transfer arms (170) on each side of the frame (120) lift the primary hopper (151) todpaiéaiate
above the secondary hopper (161) for dumping delhei®in. Secondary hopper (161) tilts to the side of the vehicle for dumpin
suitable location. The system may be built over a light commercial vehicle chassis in a simygffectigé, and compact
configuration.

FIG. 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/07/2017

(21) Application N0.201741023647 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : METHOD AND SYSTEM FOR PROCESSING DATAAN INTERNET OF THINGS (IOT)

ENVIRONMENT

:HOAL

(51) International classification 29/00

(71)Name of Applicant :
1)WIPRO LIMITED

(31) Priority Document No :NA Address ofApplicant :Doddakannelli, Sarjapur Road,
(32) Priority Date :NA [Bangalore 560035, Karnataka, India. Karnataka India
(33) Name of priority country :NA  [(72)Name of Inventor :
(86) International Application No ‘NA 1)RADHA KRISHNA SINGURU
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method, corresponding system, and computer program product for edge data procesdmiginetrof Things (I0T) environmer
is disclosed. The method includes receiving, by an loT Gateway device, a data traffic generated by one or more edgetaevic
0T environment. Thereafter, the 0T Gateway device classifies the received datagraffie of a normal data and a critical data
response to classifying the received data traffic, the I0T Gateway device thereafter automatically designates a nebmdie loce
processing the received data traffic. The network location correspoadstige computing resource arranged locally to the loT
Gateway device when the received data is classified as critical data and the network location corresponds to a reraotputiag

resource when the received data is classified as normal data.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023648 A
(19) INDIA
(22) Date of filing of Application :05/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : DIRECTO HOME SOLAR TELEVISION AND LIGHTING (DTHSTL)

. e :HO4N|(71)Name of Applicant :

(51) International classification 21/00 | 1)R.Maruthi Prasad
(31) Priority Document No :NA Address ofApplicant :D.N0.216-138A, Teachers colony,
(32) Priority Date :NA [Hindupur 515201, Anantapur (dist), Andhra Pradesh. Andhre
(33) Name of priority country :NA [Pradesh India
(86) International Application No ‘NA 2)H. Nagaraju

Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No " NA 1)H. Nagaraju
(61) Patent of Addition to Application Number ‘NA 2)R.Maruthi Prasad

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

DIRECT TO HOME SOLAR TELEVISION ANDLIGHTING (DTHSTL) The present invention provides a Direct to Home Sole
Television and Lighting system (10) comprising a dish collector integrated with Mirror Photo Voltaic Glass (MPVG) sotar pa
(12), a junction box (18) and a hybrid-¢ep box (22) The system (10) makes the operation 540 of television (24) independent
power (20) for 10 hours. It also successfully powers two LED lamps (26) for 24 hours if the grid power (20) is not dvaitable.
the system (10) comprises a wind turbidd)(to supply power for operating TV for 24 hrs. The usage of DTHSTL of the presel
invention, daily reduces Ik.W of power consumption by each individual besides providing entertainment whereas the upigna
daily reduces 2.2k.W 545 of power consuiopt The invention minimizes the load on the power grids (20) when used by millic
people. Thus, minimizes the scale of power generation from fossil fuel power plants
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023969 A
(19) INDIA
(22) Date of filing of Application :07/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : INTERCEPTION OF HOSPITALISED PATIENTS FROM RADIO FREQUENCY RADIATION

. e :A61F13/42|(71)Name of Applicant :

(51) International classification GO8B23/00|  1)Mrs.P.Manjula
(31) Priority Document No :NA Address of Applicant :42 AND 60, AVADI VEL TECH
(32) Priority Date ‘NA ROAD, CHENNAI - 600062 Tamil Nadu India
(33) Name of priority country ‘NA 2)Mr.V.Aravindan
(86) International Application No ‘NA 3)Ms. A..Karthik kumar

Filing Date ‘NA 4)Ms. B.Indrajith
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number  :NA 1)Mrs.P.Manjula

Filing Date ‘NA 2)Mr.V.Aravindan
(62) Divisional to Application Number ‘NA 3)Ms. A..Karthik kumar

Filing Date ‘NA 4)Ms. B.Indrajith
(57) Abstract :

Abstract of thdnvention WSN are becoming very popular in many industrial applications for process measurement & contrc
condition monitoring, predictive maintenance, and management of operational accidents but each application has a finique
design requirementsahmust be satisfied. Generally, wireless hardware and software pass through a lot of verification and \
tests and began to have a record of reliable performance which leads to be adopted in the nuclear applications. TNéS3iXopo:
adopt Peer t®eer communication in which a permanent link between two points is established. The proposed Architecture

the radiation sensor node prototype that act as the Zi
equipped withhe radiation sensor; it senses the radiation levels in the surrounding environment and communicates the info
gathered from the monitored field through the wireless link. The data is forwarded to remote point; where a Zigbee Coordin
sink nodeg(ZC) is interfaced to the PC in the control centre via serial converter. A specially developed GUI "Wireless Data M
installed on the control centre PC processes the data and displays them to the administrator. We keep the minimurnepoftik
prototype while ensuring all functions of sensing, calculation, and communication. The prototype proves that it isteghsitive

changes in the natural background radiation that around 0.23 uSv/h . The accuracy of the radiation sensor is catndiatptbac
. the standard calibration procedure of radiation monitoring instruments.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023970 A
(19) INDIA
(22) Date of filing of Application07/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : DIAGNOSING EPIDEMIC USING PHIMEDICAID APP

(51) International classification :GO6F19/0 (711))|l\\l/|2m\</a cg;?sglll;ant :
g;g E;:g::g Bgf[:éjment No mﬁ Address of Applicant :#42 & 60, Avadiel Tech Road,
(33) Name of priority country :NA Cg()ahr)lz&g%g?iazep'l Nadu India
(86) International Application No ‘NA 2-Davye

Filing Date ‘NA 3)Ms.T.Indhuja ' o
(87) International Publication No *NA (;E))I\NA;#G'}L;VI? r\‘/ﬁg :y.adharshlnl
(61) Patent of Addition to Application Number ‘NA '

Filing Date ‘NA DMs. V. Saranya'
(62) Divisional to Application Number ‘NA g;mz?ﬁg\éﬁ?:ew

Filing Date NA 4)Ms.K.Lavanyapriyadharshini
(57) Abstract :

Big data analysis is the challenging task because it contains numerous amounts of rdoovddays, a. large amount of data is
availablein real time applicationsOur main goal is to diagnosing widespread occurrence of an infectious disease in a commi
particular time using PHIMedicaid App: Map Reduce is the technique; it splits the input data set into independent chualkes w
processed by the map tasks in a completely parallel manner. This work deals with data retrieval sequences with mamreduc
patient and Doctor data sets. First, it executes map reduce job on data center and then aggregate, the results basaldvaluab
Second, based on the user request the data can be transferred from data center by using rule based classifier. Tstg@mO[E0S
used to improve the efficiency of the data analysis and provides better decision to diagnosing the patiaa&am specific area.
The main advantage of proposed system is to alert or notification to be sent to respective public sectors.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/07/2017

(21) Application N0.201741023971 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : ACCIDENT AVOIDANCE USING NEW EYE SENSOR TECHNIQUES

:G01C21/2€|(71)Name of Applicant :
(51) International classification G01S19/48;| 1)Mr. Saravanan C
GO6F17/00; Address of Applicant :#42&60, Avadiel Tech Road,
(31) Priority Document No :NA Chennai 600062 Tamil Nadu India
(32) Priority Date ‘NA 2)Ms. Gayathri M
(33) Name of priority country ‘NA 3)Ms. Nerthi V
(86) International Application No ‘NA 4)Ms. Muthu Priya L.N
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Mr. Saravanan C
(61) Patent of Addition to Application Number  :NA 2)Ms. Gayathri M
Filing Date ‘NA 3)Ms. Nerthi V
(62) Divisional to Application Number ‘NA 4)Ms. Muthu Priya L.N
Filing Date ‘NA
(57) Abstract :

This system designs the scene of the accident alarm system based on ARM and GRBe\atwdent occurred, the manual and
automatic alarm can be realized. Vehicles state and"user information as well as alarm locations will be transmittesset thie P
treatment centre; after receiving related alarming information, the treatmem wihtfisplay this information on its map. after
receiving alarm information, the treatment Centre staffs who are on duty will notice the handler who is the nearesti® ofi¢hsc
accident in time, in order to reach the scene of accident in tls¢ tiriie, and gain more treatment time for the accident injured, ¢
lower the accident mortality, as well as reduce incidents impacting time on the traffic.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/07/2017

(21) ApplicationN0.201741023972 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : SECURED DOCUMENT GENERATION USING QR CODE AND VSS

:GO6F17/0C|(71)Name of Applicant :
(51) International classification G06K19/06| 1)Mr.D.Anandan
G06K5/00 Address of Applicant :#42 & 60, AVABVEL TECH ROAD,
(31) Priority Document No :NA CHENNAI-600062 Tamil Nadu India
(32) Priority Date ‘NA 2)Ms.K.Aishwarya
(33) Name of priority country ‘NA 3)Ms.M.Hemamalini
(86) International Application No ‘NA 4)Ms. S.V.Kavya
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Mr.D.Anandan
(61) Patent of Addition to Application Number  :NA 2)Ms.K.Aishwarya
Filing Date ‘NA 3)Ms.M.Hemamalini
(62) Divisional to Application Number ‘NA 4)Ms. S.V.Kavya
Filing Date ‘NA
(57) Abstract :

A secured document generation and authenticatystem is proposed using Visual Secret Sharing (VSS) scheme and Quick
Response (QR) code. Visual cryptography is a secret sharing scheme which uses images distributed as shares suchehat,
shares are fused, a hidden secret image is revealegrihias the quality of the share images and the recovered secret " image
extended visual cryptography scheme for which the size of the share images and the recovered image is the samegiadbr tl
From that we can able to generate the docunt@umt objectives are to avoid generation of forged documents, to use efficient
encryption and decryption techniques to maintain perfect secrecy and to improve the quality of the share images amulegtie re
secret image in an extended visual cryptogragaineme.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/07/2017

(21) Application N0.201741023973 A

(43) Publication Date : 11/01/2019

(54) Title of the invention AUTOMATED DETECTION OF NUCLEUS IN CERVICAL CANCER CELLS USING

SEGMENTATION AND MORPHOLOGICAL OPERATIONS

:G06K9/0014
(51) International classification G06K9/00147
GO06T7/11;
(31) Priority Document No :NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(71)Name of Applicant :
1)Mr.P.Robert
Address of Applicant :#42&60, Avadiel Tech Road,
Chennai 600062. Tamil Nadu India
2)Ms.A.Divya Vani
3)Ms.M.Vinitha
4)Ms. K.S.Poornima
(72)Name of Inventor :
1)Mr .P.Robert
2)Ms.A.Divya Vani
3)Ms.M.Vinitha
4)Ms.K.S.Poornima

(57) Abstract :

Cervical cancer is defined as an abnormal growth of tissues present at cervix which is the lower part of the uterusafvepeibg 1
at the top of the birth canahn efficient and practical algorithm to detect the cervical cancerous area is presented in this pape
initial step in computer aided diagnosis of cervical cell image is generally to segment the Region of Interest (RO firasdnt

then to analyz each area separately in order to find the pathologies that are present in it. This reports on segmentation of tt
segmenting the cervical cell images using region growing algorithm along with the combination of supervised contextungj. ch
The K-mearis clustering technique .has been used in this work for the process of identifying a cell nucleus in the cervicdlen
image is then processed using morphological image processing tool which is the GLCM matrix to detect the accuratesdifne

the cancer and classify by using enhancekidrest neighbor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023975 A
(19) INDIA
(22) Date of filing of Application :07/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : WEED CLASSIFICATION IN MAIZE FIELDS USING OTSU AND PCA IMPLEMENTATION

. (71)Name of Applicant :

(51) International classification 50066&3/5040 1)MR. J. NAGARAJ
(31) Priority Document No ‘NA Address of Applicant :#42 AND 60, AVADI VEL TECH
(32) Prioritz Date :NA ROAD, CHENNAI, TAMIL NADU, INDIA, PIN CODE-600
(33) Name of priority country ‘NA O%MTS&TI" H?Sﬂ*ﬂd'a
(86) International Application No ‘NA 3)MS. | .MINNU

Filing Date ‘NA 4)MS. A MALAVIK A
(87) International Publication No *NA (72)Nar.ne.of Inventor :
(61) Patent of Addition to Application Number ‘NA '

Filing Date ‘NA 1)MR. J. NAGARAJ
(62) Divisional to Application Number :NA g;mg :\IMI\”\ISI\II-'S

Filing Date NA 4)MS. A. MALAVIKA

(57) Abstract :

Abstract of the Invention . The method proposed is for crop row detection in maize fields with high weeds pressuren@dgisns
are captured in the color space RGB and transformed to gray images by applying the ExG vegetation index. After thiatican:s
a double thresholding Otsu approach allows to separate weeds and crops, which is further extrapolated using PCA algorith
distinguish crops from weed in high density areas over the each crop row for the weed present in that crop row area. The
instantaneous detection of different types of plants intneed scenario can find its application.on various agriculture fields.law
processing time for PCA will enable it for the instantaneous detection of the weed in the crop-fi@ldrently, our invention is
about classification of weeds and crops using Otsu and PCA implementation and it can be enhanced using gédmrGittbor
filter is a linear filter used for edge detection. Gabor filter are similar to those of human vision and they have baerbéound
particularly appropriate for texture representation and discrimination. These Otsu, PCA and Gabor filtpreseehia very useful fc
classification of weeds and crops in agricultural field and reduces the work burden of farmers.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/07/2017

(21) Application N0.201741023649 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : RENEWABLE ELECTRIC VEHICLE (RENEV) WITH INBUILT CHARGING STATION

(51) International classification :H02J7/00;B60L11/18:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)H. Nagaraju
(32) Priority Date :NA Address of Applicant :D.No.26-138A, Teachers colony,
(33) Name of priority country :NA Hindupur 515201, Anantapur (dist), Andhra Pradeshdima
(86) International Application No :NA Pradesh India
Filing Date ‘NA 2)R.Maruthi Prasad
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)H. Nagaraju
Number :NA 2)R.Maruthi Prasad
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

An electric vehicle (10) that has inbuilt charging station which uses renewable energy sources such as solar, therichgicamet v
to charge the battery which is used to power the electric motor (12) in order to drive the electric vehicle (10). ThHavanetemt
comprises of a) a water resistive split power solar source (SPSS) (23) using MPVG solar panels (22) aligned agtirtgvo tr
mechanism in order to get peak outputs, b) an unisol solar thermal collector (24) capable of generating both solar pdR¥ G
solar panels and thermal power from Stirling engine (28) and c) a wind turbine with blades (34) in various prdfffesent body
shapes of the vehicle. Additionally, the invention includesdireictional wireless power transfer facility which helps to transfer
power mutually between two electric vehicles either in standalone mode or running mode.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/07/2017

(21) Application N0.201741023670 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : METHOD AND SYSTEM FORLTERING NON-RELEVANT NOTIFICATIONS

:HO4W|(71)Name of Applicant :
. I 68/06 | 1)Samsung Electronics Co., Ltd
(51) International classification HO4W Address of Applicant :129, Samsung, Yeongtonegu,
68/08 |Suwonsi, Gyeonggido 443742, Republic of Korea Republic o
(31) Priority Document No :NA |Korea
(32) Priority Date :NA  |(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Satyam Pandey
(86) International Application No ‘NA 2)Chirag Garg
Filing Date ‘NA 3)Abhishek Chatterjee
(87) International Publication No " NA 4)Rituraj Kabra
(61) Patent of Addition to Application Number ‘NA 5)Sandip Shriram Bapat
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Method and system for managing notifications in Internet of Things (loT) net&orkodiments herein provide a
method for managing notifications in an loT network. The method includes receiving at a first IoT device connected to the |
network atleast one notification includes at least one activity to be performed by a user. Further, the method includes deteri
the first 10T device or any other 10T device associated with the 0T network, a current context of the user based donnforma
mentioned in the at least one received notification and at least one of an online activity and an offline activitytHeuntiethod
includes dynamically determining, by the first IoT device or any other I0T device associated with the 10T netwosk, thbethlea:
one activity is already performed based on the current context of the user. Furthermore, the method includes causisg by th
device to perform one of removing the at least one notification from the first 10T device without notifgirniglabat least one
notification when the at least one activity is already performed, and notifying about the at least one notificatioretonheruthe a
least one activity is not performed. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023671 A
(19) INDIA
(22) Date of filing of Application :05/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : MULTHWINDOW TIME-AWARE PERSONALIZED RECOMMENDATIONSYSTEM

(51) International classification :606Q30/0257)(71)Name of Applicant -
G06Q30/0255| 1)CAPILLARY TECHNOLOGIES INTERNATIONAL

(31) Priority Document No ‘NA PTE LTD
(32) Priority Date :NA Address of Applicant :1 FINLAYSON GREEN, #0D, ONE
(33) Name of priority country :NA FINLAYSON GREEN SINGAPORE 049246 Singapore
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Satya Gautam Vadlamudi
(87) International Publication No " NA 2)Shashi Kumar
(61) Patent of Addition to Application Number :NA 3)Sanket sahu

Filing Date ‘NA 4)Arjit Malviya
(62) Divisional to Application Number ‘NA 5)Pravanjan Choudhury

Filing Date :NA
(57) Abstract :

[0085] A multrwindow timeaware personalized recommendation system and method is proMdeslystem includes a memory
having computereadable instructions stored theréihe system further includes a processor configured to access punidtasgof
one or more users and to select a pair of items purchased by the one or more users based on the purcidse grist@ssor is
further configured to determine a contributory affinity value between a first item and a second item of the palecf items for
each of the one or more useF&ie contributory affinity value is determined based on a first-tileway function and a second time
decay function associated with purchase times of the first and secondlitemdition, the process@s configured to combine the
contributory affinity values for each of the one or more users to estimate the affinity value between the first anceseaonolss
multiple timewindows.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201741023689 A
(19) INDIA
(22) Date of filing of Application :05/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : AN UNDERWATER SYSTEM FOR TSUNAMI EARLY WARNING

‘B63G8/18 (71)Name of Applicant :

(51) International classification B63G8/22; (Nll)(')\l_l'_a)‘ﬂONAL INSTITUTE OF OCEAN TECHNOLOGY
(31) Priority Document No FIB\]()AlV1/38 Address of Applicant :MINISTRY OF EARTH SCIENCES
(32) Priority Date :NA (MOES), GOVT. OF INDIA, NIOT CAMPUS, VELACHERY
(33) Nam eyof priority country :N A TAMBARAM ROAD, NARAYANAPURAM, PALLIKARANAI
(86) International Application No ‘NA :Dno(l?a CHENNAT fi 600100, TAMIL

Filing Date NA (72)Name of Inventor :
(87) International Publication No *NA '
(61) Patent of Addition to Application Number ‘NA DRAMASAMY, VENKAT ESAN

NA | NN SAcA AL MUTHA
(62) II:Dill\i/r::s|0Dn:tleto Application Number mﬁ 4)RAMALINGAM, SRIDHARAN

9 ' 5)THUKARAM, RAGHU

(57) Abstract :

The present disclosure relates to the field of tsunami early warning. The present disclosure envisages a systénighictlighle
A bottom pressure recorder is disposed at the seabed, and is configured to periodically monitor the pressure of swaowatin(
and transmit the signals (Ps). A mooring device is disposed, at the seabed. A buoy is deployededeapned height below the
sea surface at safer depth by means of the mooring device. The buoy includes a first transceiver and a control unit. The fir:
transceiver is configured to receive the signals (Ps). The control unit configured to receiveaisg Bg)nand generate a release
signal (Rs) when the signals (Ps) exceed a set threshold indicating the detection of a seismic sea wave. A fitmentetedisdes
mechanism configured to receive the release signal (Rs), and further configured wtheldasy from the mooring device.
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(21) Application N0.201741023976 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : ENHANCING SECURITY USING GESTURE CAPTCHA

(71)Name of Applicant :

:G10L13/08| 1)MR. R. PRABHU
(51) International classification G10L15/00; Address of Applicant :#42 AND 60, AVADI VEL TECH
G10L17/00 |ROAD, CHENNAI, TAMIL NADU, INDIA, PIN CODE-600
(31) Priority Document No :NA 062. Tamil Nadu India
(32) Priority Date ‘NA 2)MS. N. PRASANNA DEVI
(33) Name of priority country ‘NA 3)MS. B. SARANYA
(86) International Application No ‘NA 4)MS. B. SINDHUJA
Filing Date ‘NA 5)MS. P. SURUTHI
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number  :NA 1)MR. R. PRABHU
Filing Date ‘NA 2)MS. N. PRASANNA DEVI
(62) Divisional to Application Number ‘NA 3)MS. B. SARANYA
Filing Date :NA 4)MS. B. SINDHUJA
5)MS. P. SURUTHI
(57) Abstract :

Abstract of the Invention The CAPTCHA (Completely Automated Public Turing test to tell Computers and Hyraehss one of
the most common way webmasters use to prevent spam from appearing on their websites. The majority of modern CAPTC
prone to hacking, sometimes difficult to pass for humans, and cannot be tuned to. fit the design of the websieandarsing a
new, more robust and configurable, CAPTCHA service that uses animated hand gestures to represent the sequence dfech:

user needs to type in order to pass the test
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/07/2017

(21) Application N0.201741023977 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : MULTI KEYWORD FUZZY SEARCH OVER ENCRYPTED DATA IN CLOUD

:GO6F17/3C|(71)Name of Applicant :
(51) International classification H04L29/06;| 1)SUNITHA SHARMA
H04L29/08; Address ofApplicant :#42&60, AVADFEL TECH ROAD,
(31) Priority Document No ‘NA CHENNAI-600 062, TAMIL NADU, INDIA. Tamil Nadu India
(32) Priority Date ‘NA 2)DEEPIKA R
(33) Name of priority country ‘NA 3)NITHYA K
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date :NA 1)SUNITHA SHARMA
(87) International Publication No NA 2)DEEPIKA R
(61) Patent of Addition to Application Number  :NA 3)NITHYA K
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT OF THE INVENTION The currergcenario of cloud computing is the keyword based search over encrypted outs
data which is an important tool in the cloud. Existing techniques did not focus orkenyiord fuzzy and searching is based on r
keyword exact match and they are ussimggle keyword fuzzy search which was very less efficient for the users in the cloud
computing in practical. So, we proposing he multi keyword fuzzy search over the encrypted files in cloud. The registaseeide
will upload the files along with a keyard which will be stored in the cloud storage. The tipiadty auditor will assign a private key
to the data owner to upload files for a certain period, so as to make the data owner"s job efficiently and simple. Thal$8A wi
periodically revoke the enypted files, in order to avoid the deletion of the encrypted files from the file. The data receiver will
searching for a particular file over the encrypted files in the cloud. The fuzzy logic is applied based on the keywtirels over
encrypted files ad it lists the files based on the searching keywords and the results will be based on the ranking of the encn
in the scenario of maximum number of times the various clients visited the related files in the cloud.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023978 A
(19) INDIA
(22) Date of filing of Application :07/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : FACE RECOGNITION MODEL USING BAOGKROPAGATION

(51) International classification :G06K9/0028i|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ARVINDH B
(32) Priority Date :NA Address of Applicant#42&60, AVADI-VEL TECH ROAD,
(33) Name of priority country :NA CHENNAI-600 062, TAMIL NADU, INDIA. Tamil Nadu India
(86) International Application No ‘NA 2)MADHU BALAJI B
Filing Date :NA 3)ASWINI PRIYANKA R
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number :NA 1)ARVINDH B
Filing Date ‘NA 2)MADHU BALAJI B
(62) Divisional to Application Number ‘NA 3)ASWINI PRIYANKA R
Filing Date :NA
(57) Abstract :

ABSTRACT OF THE INVENTION Inthis scientific world, now a day"s Face recognition has been an important research are
face recognition system is a computer application capable of identifying or verifying a person" from a digital imagemframil
from a video source. One ofdlways to do this is by comparing selected facial features from the image and a face database.
typically used in security systems and can be compared to other biometrics such as fingerprint or eye iris recognisoBagktie
old days, face regmition was very challenging due to variations in viewpoint, illumination, facial expression, etc., but as the
learning neural network came into the technology stack it"s been very easy to detect and recognize the faces. Thaasfalsmnc
incressed dramatically. In this innovation, Yale or ORL database which consists often images of forty people is used to test
software and method. | use the concept of Back Propagation Neural Network (BPNN) in deep learning Convolutional Neuk:
(CNN) model to recognize the faces and increase the efficiency of the model compared to previously existing face recogniti
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023979 A
(19) INDIA
(22) Date of filing of Application :07/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : HIGH SPEED DIRECTION FINDING USED FOR VARIOUS RELATIONL BREAKDOWNS

. e :HO04L41/0668|(71)Name of Applicant :

(51) International classification HO4L45/22: 1)NAGARAJ R
(31) Priority Document No :NA Address of Applicant :#42&60, AVADVEL TECH ROAD,
(32) Priority Date ‘NA CHENNAI-600 062, TAMIL NADU, INDIA. Tamil Nadu India
(33) Name of priority country ‘NA 2)SUDHARSAN N
(86) International Application No ‘NA 3)VELMURUGAN S

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)NAGARAJ R
(61) Patent of Addition to Application Number :NA 2)SUDHARSAN N

Filing Date ‘NA 3)VELMURUGAN S
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT OF THE INVENTION IP fast reroute methods are used to recover packets in the data plane upon link failures.
work provided guarantees that failure recovery from utmostlimiofailures. We develop an IP fast reroute method that employs
rooted aredisjoint spanning trees to guarantee recovery from-faikures in an edgeonnected network. As adisjoint spanning
trees may be constructed in sgibadratic time in the size of the network, our approach offers excellent scalability. Through
experimental results, we show that employingdisjoint spanning trees are used to recover from multiple link failures and red
path stretch in comparison with previously known techniques. We present a method to find an alternate path, afteura lifnarfa
a source node to a destination node, before the Interior Gateway Protocol.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023695 A
(19) INDIA
(22) Date of filing of Application :05/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : METHOD AND SYSTEM FOR ENHANCING A FAULT CURRENT INFOWER GENERATION
SYSTEM

. . :HO2H7/26|(71)Name of Applicant :
(51) International classification HO2H7/12Z| 1)General Electric Company
(31) Priority Document No :NA Addressof Applicant :1 River Road, Schenectady, New Yc
(32) Priority Date ‘NA 12345, USA. U.S.A.
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)KOLHATKAR, YASHOMANI Y
Filing Date :NA 2)TIWARI, ARVIND KUMAR
(87) International Publication No NA 3)THAKUR, SUMEET SINGH
(61) Patent of Addition to Application Number ‘NA 4)GADIRAJU, KASI VISWANADHA RAJU
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method for enhancingfault current in a power generation system (100) is presehitedpower generation system (100) incluc
doubly-fed induction generator (DFIG) (104) having a stator winding (128) and a rotor winding (132)-sidetoonverter (106),
and a lineside onverter (108)The rotorside converter (106) and the lis@le converter (108) are coupled to each other via a di
current (DC) link (134)The method includes detecting an electrical fault in the power generation systenT (l0@)ethod further
includes controlling, in response to the detection of the electrical fault, a supply of an electrical current to the rotp(1@ayina
the rotorside converter (LO6Moreover, at least a portion of the fault current is generated by the DFIG (104 stttrenvinding
(128) based at least partially on the electrical current supplied to the rotor winding (132).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023701 A
(19) INDIA
(22) Date offiling of Application :05/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : ESTIMATE COUNT OF PRINT MEDIA

:B41J13/2z|(71)Name of Applicant :
(51) International classification GO3F7/20;| 1)HEWLETT -PACKARD DEVELOPMENT COMPANY,
HO4N1/00; [L.P.
(31) Priority Document No :NA Address of Applicant :11445 Compagq Center Drive West,
(32) Priority Date :NA Houston, Texas 77070, United States of America U.S.A.
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)BHASKARAN, Shinoj
Filing Date ‘NA 2)VEEDU, Subhash Pulikkara
(87) International Publication No " NA 3)R, Vineeth
(61) Patent of Addition to Application Number ‘NA 4)PONNARASSERY SASANKAN, Sharmakumar
Filing Date ‘NA 5)VEMBANAT, Anoop
(62) Divisional to Application Number ‘NA 6)ROBERT, Cijo
Filing Date ‘NA
(57) Abstract :

Examples for estimating quantity of print media available diewce, are described. In one example, the device comprising incl
series of proximity sensors to sense level of a stack of print media. The sensors are mounted on an internal vertibal weadliaf
tray with each of the plurality of sensors maadhait a different vertical height. Based on the sensing by the sensors, an estima
of the print media available in a media tray of the device is generated.

rlrertre i d

FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023717 A
(19) INDIA
(22) Date of filing of Application :06/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : A FUEL CONTROL BLOCK FOR CONTROLLING A FLOW OF FUEL TO AN ENGINE

(51) International classification :F01D19/0C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Robert Bosch GmbH
(32) Priority Date :NA Address of Applicant :Stuttgart, Feuerbach, Germany.
(33) Name of priority country :NA Gemany
(86) International Application No ‘NA 2)Bosch Limited

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Ravichandra Kanagar
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A fuel control block 10 for controlling a flow of fuel to an engine is described. The fuel control block 10 comprisefsial fidssag
12 adapted to receivfael from a fuel pump 14 and at least a second fuel passage 16 in flow communication with the first fue
12, the at least the second fuel passage 16 adapted to deliver a metered quantity of fuel to at least one fuel inpitterutr8t 20
conprising a motor unit 22 and a drive shaft 24 coupled to the motor unit 22, the motor unit 22 adapted to rotate thet @dvi® s
facilitate delivering a metered quantity of fuel to the at least one fuel injector 18. Reference Figure: Figure 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/07/2017

(21) Application N0.201741023749 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : A FUEL INJECTIORUMP

:FO2M59/28
(51) International classification FO2M59/44;
FO2M59/48
(31) Priority Document No :NA
(32) Priority Date :NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

(71)Name of Applicant :
1)Bosch Limited

Address ofApplicant :Post Box No 3000, Hosur Road,
Adugodi , Bangal ore A 560030
India

2)Robert Bosch GmbH
(72)Name of Inventor :

Filing Date ‘NA 1)Schetter Markus
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed herein is a fuel injection pump 100, comprisirlgast a cylinder head 102 accommodating a plunger 104. An inlet
connector cap 130 is fitted to the pump cylinder head 102 in an axial direction of the plunger 104, and a suction gdtveal® i
within the cylinder head 102 and is-a@ial to the inleconnector 105, the suction valve 108 is in flow communication with the ii
connector 105The suction valve 108 is fixated on the cylinder head 102 by a ring screw 106. Reference Figure: Figure.l.
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(43) Publication Date : 11/01/2019

(54) Title of the invention : PRODUCTION OF CELLULASES AND XYLANASES BY TRICHODERMA GAMSII M501

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:C12N
9/00
‘NA
‘NA
‘NA
‘NA
‘NA
' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS
(IIT Madras)

Address of Applicant ridustrial Consultancy & Sponsored
Research [IC&SR] Indian Institute of Technology Madras, IIT
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(72)Name of Inventor :

1)CHANDRARAJ KRISHNAN
2)RAMIYABASKARAN

(57) Abstract :
as attached
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(21) Application N0.201741023752 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : BLAYER RESIST APPROACH OPHOTOLITHOGRAPHIC PATTERNING OVER PMMA BASE!I

POLYMER DIELECTRICS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:GO3F
7/00
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‘NA
‘NA
‘NA
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:NA
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‘NA

(71)Name of Applicant :
1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS
(IIT MADRAS)

Address of Applicant :INDUSTRIAL CONSULTANCY &
SPONSORED RESEARCH, (IC&SR),INDIAN INSTITUTE Ol
TECHNOLOGY MADRAS, IIT P.O, CHENNAI600 036,
INDIA Tamil Nadu India
(72)Name of Inventor :

1)ANUJ RAJPOOT
2)SOUMYA DUTTA

(57) Abstract :
as attached
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(21) Application N0.201741023980 A

(43) Publication Date11/01/2019

(54) Title of the invention : AUTOMATIC FEATURE EXTRACTION AND RESTORATION OF HISTORICAL BUILDING

:G06K9/46 | (71)Name of Applicant ;
(51) International classification GO06K9/00,| 1)Sugashini A
G06T5/40 Address of Applicant :#42&60, AvadiVel Tech Road,
(31) Priority Document No :NA Chennai, Tamil Nadu, India600 062. Tamil Nadu India
(32) Priority Date ‘NA 2)Pushpakala R
(33) Name of priority country ‘NA 3)Pavithra s
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Suwgashini A
(87) International Publication No :NA 2)Pushpakala R
(61) Patent of Addition to Application Number ‘NA 3)Pavithra s
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :
A Building Reconstruction problem occurs in differeioal |

Building Restoration avoids the building reconstructimubles; Reinforgement of technique is to enable the properties of the

reconstructed object to be

€ésmoot h

with sharp f eat utrcleus

Buildings are reconstructed by extracting bouretaof these slices, among which dominant floor planes are extracted and pro

to other floors via MRF.
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(19) INDIA
(22) Date offiling of Application :07/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : PARALLEL RESOURCE ALLOCATION THROUGH NEWLY EMERGED SCHEDULING GROW
PROCESS

:HO04L12/26|(71)Name of Applicant :
(51) International classification HO04L29/06;| 1)Keerthika A
HO04L29/08; Address of Applicant :#42&60, AvadiVel Tech Road,
(31) Priority Document No :NA Chennai, Tamil Nadu, India600 062. Tamil Nadu India
(32) Priority Date ‘NA 2)Jayabharathi C
(33) Name of priority country ‘NA 3)Suseela M B
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Keerthika A
(87) International Publication No " NA 2)Jayabharathi C
(61) Patent of Addition to Application Number  :NA 3)Suseela M B
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Resource allocation in network is an easy way to share an resource to number of node in the network simuBariestiasiyng
resource in an efficient way plays an important role in, a network. Resource may be a software, file, hardware dewapatere
anything in a network. The existing system make use of AS4DR scheduling method to allocate the resoungadicullwenetwork
The server efficiency is a major concern in an network to maintain the network a capability in a peak level. Numberlioigsche
techniques exists here before to maintain the server capability at a peak level, but they failedhie sbswearce in an efficient wa'
The scheduling technique are capable of working over server capability while there is any issues occur in term ofcsenegr efl
The scheduling technique need to work on sharing resources in between "nodes ineait wHic so that the server capability
maintained at peak level indirectly.. Data sharing between node will be done by server to make the server efficienaubegthb
server lead to monitoring process while data get forwarded between one to dmotfért implemented by the server will be a h
one compared with data forwarding. Data allocation and data storage will be a easy one for server but data sharingpwilldyk
done by server. The resource sharing if the resource is availabéedarirer will be a easy one, but sharing the resource if the
resource in the distributed one will be difficult. The system that has been proposed will work on it so that the rowgttérizbdr
shared in an efficient manner that makes the server taehcgerform in term of data sharing
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(54) Title of the invention : ADVANCED NOTIFICATION SYSTEM AND ANALYSING SCHEDULES USING BIOMETRICS
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(51) International classification G06Q50/10,| 1)Mr.M.Rajesh khanna
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Filing Date ‘NA
(57) Abstract :

Biometric system is.now extensively used in large organizations, Government offices andinstitat®ns for recording attendan
and time. Biometric system is highly reliable as it uses a person"s finger print. The biometrics . connected with"APR9600
experimental board and ARM2148 and ARM7 compiler. The LCD displays is used to display therusem he notification and th
schedules are recorded in a voice format stored and assigned.to each professor, accordingly. When the finger prinbsigihe
LCD displays the user name and the output Will be in the voice format.
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(22) Date of filing of Application :07/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : SOLAR ENERGY TECHNIQUES (PVR) IN SRM RECORDING SYSTEM FOR THE
PREDICTION OF FUZZY AND RUNGEKUTT

(71)Name of Applicant :
. s :H02J3/0C| 1)Dr. S. Shanmugan
(51) International classification H02J3/46 |  Address of Applicant :#42860, AvadiVel Tech Road,
(31) Priority Document No :NA Chennai, Tamil Nadu, India600 062. Tamil Nadu India
(32) Priority Date ‘NA 2)S. Bhavani
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(86) Internationapplication No ‘NA 4)M. Aruna Devi
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5)G. Palanikumar

(57) Abstract :

The proposal will have development of Solar Energy Techniques (PV &TV) in SRM recording system for the prediction ofd
RungeKuttatechniques promoting in Indian population Environments of Medical Wastes recycle Incinerator use of ESP. Dc
is success stories of sound sharps management within and outside the health care facilities. To design a PV and T\tbsisec
efficient "sharps waste" ESP type for the medical waste incinerator. To study is Electrical Characteristics, prototype Collecti
efficiency of the ESP. Due to the natiauide introduction of Auto Disable (AD) syringes for immunization programmers also
analyses the iplications linked to their use and the possibilities of material recovery of these syringes. Describe the injectiol
practices to continue when using adisable syringes. Evaluate nbarn treatment and disposal technologies for the managem
infectious sharps in urban settings. Assess the viability for potential material recovery frordigalite (AD) syringes Solar Energ
Techniques in PV and TV based on values of developed in Fuzzy and-Rutigéechniques low cost small scale "sharps waste
(syringes and needles)" Type ESP in a Medical Wastes Incinerator for Health Care Waste development in India. It is imper.
minimize the ecological"degradation and environmental pollution resulting from economic activities. Impacts of thees aetivil
be seen in the form of rapid industrialization, the resultant migration, unplanned urbanization, which are continuotistyttieple
natural resources and deteriorating the environmental quality. Renewable Energy Based System Sharps waste configurai
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(57) Abstract :

In the present work, synthesized zinc oxide (ZnO) was functionalized with benzoxazine terminated silane and the formatior
benzoxazine terminated ZnO (BA0O) was confirmed by using FIR and TGA analysis. In addition to neat PBZ matrix_, differe
weight percentages of(] , 3, 5, 7 and 10 wt %}B® was incorporated into polybenzoxazine matrix to obtain th& B¥PBZ

nanocaonposites. The resulted nanocomfiosites-@B®/PBZ) were characterized for their thermal, and optical properties. The
indicate that the 10 wt % B3nO reinforced PBZ matrix shows an improved glass transition temperature, thermal stability the
of neat PBZ; Further, its UV shielding properties were also improved to a significant extent.
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(32) Priority Date ‘NA 2)DR. (Mrs). R. REVATHI
(33) Name of priority country ‘NA 3)Mrs. A. KAVITHA
(86) International Application No ‘NA 4)Mrs. K. JEEVA ROSE
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(87) International Publication No *NA (72)Name of Inventor :
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(57) Abstract :

Corrosionof steel is considered as the most important problem in reinforced concrete. Reinforcement bars embedded in co
structures, exposed to marine environment undergo rapid deterioration due to severe corrosion. The major factors festoss
acceerated reinforcement corrosion are chloride ingress and breakdown of passivity. It is a global problem affecting theoécc
each and every country in the world. The problem is far more serious in the case of a highly developed country likel Btatdsi
of America mainly because of the usage cfaleg salts. In a developing country like India, the problem is equally serious bec:
the long coastal belt and the tropical environment. In all the cases corrosion diagnosis of steel is theomast impredict the
corrosion behavior of steel in order to take the prevention measures. A number of reference electrode/sensors aregwidety tk
measure the corrosion behavior of steel reinforcements, which has their definite limitationvelratlisa Some of them like quick
stable potential of the sensor, reliability and thermal stability in measurement is commonly identified drawbacks iretti@cahv
system. The present investigation deals with the development and evaluation of mairfreeaecebeddable transition metal sen
for real time corrosion diagnosis for prevention and control. Towards this objective, a maintenance free sensor system bas:
transition metal sensors are developed, fabricated and evaluated on 15x15x30cmegtakconcrete specimens under two diffe
exposure conditions viz normal exposure at ambient conditions and under alternate wetting with 3% sodium chloride dolutit
drying. Two grades of concretes viz M20 (Lean mix) and M30 (Rich mix) were desagdedere employed. It was concluded fro
the above study that the newly developed embeddable maintenance free reference sensor based on transition metakskeasc
foolproof solution with regard to corrosion behavior of embedded rebars in alkaidiem. The study also revealed that the
developed sensor system was maintenance free and simpler to implement compared to conventional reference electrode/s
mounted sensor system.
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(54) Title of the invention : NONNTERFEROMETRIC DETERMINATION OF COHERENCE FUNCTIONS OF PARTIAL
COHERENTSOURCES

:A61B|(71)Name of Applicant :

5/00 1)DR. A. CELINE KAVIDA
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5/00 |CHENNAI-600 062, TAMIL NADU, INDIA. Tamil Nadu India
GO01V |(72)Name of Inventor :

1/00 1)DR. A. CELINE KAVIDA

(51) International classification

(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :NA

Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Norrinterferometric phasspace tomography is used to characterize the spatial coh@repesties of scalar quasionochromatic
partially coherent optical fields. Three sources were investigated and characteristic projections through the corretiatien fun
determined. It was seen that a singilede fibercoupled source exhibited a mucimdger coherence length than a muftbde fibre
coupled source. Both sources exhibited a high degree of symmetry. A collimated light emitted diode, on the other hanveh tee
have a short spatial coherence length and clear asymmetries were evident.
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(54) Title of the invention : MANAGING THHOT ENDPOINT CONTROLS, DATA AND CONFIGURATION SETTING
ACROSS APPLICATIONS, DEVICES AND ENDPOINTS

:HO1.|(71)Name of Applicant :
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(57) Abstract :

Embodiments herein disclose a methods and apparatus for managing plurality of 10T (Internet of Things) devices. The pres
disclosure relates to the field of IoT environment and more particularly to methods and systemsfor managing pluratigvidds”
using the optimized Ul (User Interface). The embodiments herein allow a user to control the plurality of IoT devices usingth
optimized user interface such as 10T keypad. Also,the user may shareproperties of at least one 10T devicevia a texdinggbsa
optimized Ul such as |oT keypad. The IoT device and the status of the IoT device may be displayed on the 10T keypddTsir
character key. Furthermore, the 10T keypad may include a function key to perform action to be executed by the usecarnhe L
perform click, drag, drop operations between the 10T key to perform desired actions. FIG. 3
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(54) Title of the invention : FUNCTION CONTROL DEVICE FOR INDUSTRIAL SEWING MACHINES

:DO5B|(71)Name of Applicant :
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(86) International Application No ‘NA 3)RAMKUMAR ARUCHAMY
Filing Date :NA 4)ANUSH PRABHAKARAN
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses a control system for an industrial sewing machine for the operation of the machineswidealt
for pedal operations such that physically challenged persons without legs can operate the machine. According to the prese
the sewing machine operatorEs (1) hand gesture is detext
communicated to the microcontroller. The microcontroller processes the received myo signal and match with the already de
artificial Intelligence (Al) loaded in the microcontroller. The microcontroller controls the speed of sewing machine diiraptie
motor (4) and controls the movement of the presser foot (11) for sewing operation. The control system is retrofitteistimghe e
industrial sewing machine by attaching a linear actuator LA1 (9) with motor speed control paddle (7) and admealZ& (10)
with presser foot height adjustment paddle (8). FIGURE 4
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(51) International classification :C07D231/5'|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)GRANULES INDIA LIMITED
(32) Priority Date :NA Address of Applicant :GRANULES INDIA LIMITED My
(33) Name of priority country :NA Home Hub, 2nd Floor, 3rd Block, Madhapur, Hyderabad,
(86) International Application No :NA TELANGANA, India. -500 081 Telangana India
Filing Date ‘NA (72)Name of Inventor:
(87) International Publication No " NA 1)Rajesh Kumar RAPOLU
(61) Patent of Addition to Application Number  :NA 2)Prasada Raju VNKV VETUKURI
Filing Date ‘NA 3)Rajasekhar BHUPATHI
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

PROCESS FOR THE PREPARATION OF BENICILLAMINE ABSTRACT The present invention relates to improved proces
the preparation of BPenicillamine oformula I. (I) D-Penicillamine (l) and salts thereof are well known to be useful in the treat

of Wil sonEs
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(19) INDIA
(22) Date of filing of Application :06/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : IMAGE COMPRESSION METHOD AND APPARATUS

:G06K9/46; |(71)Name of Applicant :
(51) International classification G06K9/66; 1)CANON KABUSHIKI KAISHA
HO4N19/102 Address of Applicant :30-2, Shimomaruko, Ohtlau, Tokyo,
(31) Priority Document No :NA Japan Japan
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Dhirendra Sharma
(86) International Application No ‘NA 2)Kapil Ahuja
Filing Date ‘NA 3)Sachin B R
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided is an image compression method and appafdtesmagecompressiomethod which compressean
uncompressedapturedmageasimagedatabased on position codingnd prediction module which comprising of three
mostsignificant set bit(MSB)positions (Np), mediaaf saidthreelips resultsa mediarpredictor for coefficient group coding.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/07/2017

(21) Application N0.201741023858 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : PROCESS FOMANUFACTURING OF PLANT NUTRIENT FROM SACCHAROMYCES

CEREVISIAE
:C12R|(71)Name of Applicant :
. s 1/865 | 1)Anil Kumar Kadagathur
(51) International classification CO7K Address of Applicant :#22, Modi properties, Silver Oak
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(31) Priority Document No ‘NA [Telangana India
(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Anil Kumar KADAGATHUR
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT The invention relates the field of chemistry applied to agriculture, specifically to plant nutrition. In particular, thi
invention relates to a method for manufacturing of plant nutrient from Saccharomyces cerevisiae that can be ustatdarktio
and biofertilizers inagriculture and particularly organic farming.
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(22) Date of filing of Application :07/07/2017 (43) Publication Date11/01/2019

(54) Title of the invention : CONSUMER PREFERENCES FOR RECOMMENDER SYSTEM USING CONTEXT OPERATI!
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The rapid growth of various applications on the Internet, recommender systems become fundamental for helping usetfsealle
problem of information overload. Contextual information is a significant factor in modekngser behavior, various contextare
recommendation methods have been proposed,recently. Thefstlésart context modeling methods usually treat contexts as ¢
dimensions similar to those of users and items, and capture relevancies betvterts emd users/items. Such kind of relevance
information has some difficulty and not intuitive to the user. It is not useful properly becausdomuaiin relation prediction can a
be used for the context aware recommendation; there is some lingtatienthere. Adding some contextual information with the
semantics such as ugem interaction, the contextual operation will be modeled by multiplying the operating tensor with late
vectors of contexts. Our Project is dealt with Context OperatingdrOT) model yields significant improvements over the
competitive compared methods on three typical datasets like companion, location, time.
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(54) Title of the invention : SOIL FERTILITY EVALUATION AND MANAGEMENT
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(57) Abstract :

The Evaluation of the farmland productivity with the field investigation data and the analysis as say data, which wdre got in
project of Formula Fertilization by Soil Testing. " Digital soil mapping is a technology assisted procedure for agrisintuseilias
a property which helps in precision agriculture to improve crop yield and produce more effective and robustragiricottvement
and also helps in estimating the soil organic content. The Planting crops need essential minerals in the soil to gimse; tRlarssi
for anchorage and as a source of nutrients and water. Not all crops grow in the same soil ladiffeessoom place to place.
According to the soil type, the crop distribution differs and so we suggest the user with a list of available cropsitecherpthe
soil to increase crop yield production by considering the minerals of the soil orrticellpaarea.
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(51) International classification
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(57) Abstract :

In thisproject we perform an extensive study of the problem of eliminating contamination spreading through a network.Soci
networks have been shown to have benefits as a medium for fast, widespread information dissemination. Knowledge abou
majority of public events has been provided by, or filtered through, the mass media which had almost complete autonomy ¢
decisions as to which piece of information is "newsworthy". We propose a method for clearing a network by first reduziDg\(E
which @an be cleared by ourapproximation algorithm. Before clearing the content it sends an acknowledgement to the admi
to delete the content or to keep it as it is, We experimentally observe the performance of our approximation algotion totied
lower bound on several large online networks including Slashdot and Twitter
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:HO4W|(71)Name of Applicant :
. . 80/00 | 1)Sandhiya R
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(57) Abstract :

We formulate clustering concept for fault diagnosis problem in wireless sensor network by using Dynamic Dddagatdzfficien
Broadcast (DDEB) protoca@nd Neighborhood Hidden Conditional Random Field (NHCRF) algorithm. Ranking is used to fin
best network path with the help of history of transmission that has been collected and stored by the cluster headdDeatetare
other nodes during the gleet transmission, only the destination can see the data. Group leader only knows the transmission
randomized algorithm is used to change the identification number for all the nodes in the network after each transroéssion [
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(86) International Application No ‘NA
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An improved selstanding package 100 with bridge web for packiggids/fluids. The selstanding packaging material 100
comprises a film/strip (e.g., a thermoplastic material) 120 which is formed into a pouch/sachet usin{jliestEahprocess for fillinc
and packing liquid/fluid. The seltanding packaging matatil00 further includes at least one bridge web 110 at -&ejetnic
portion of the packaging material 100 to achieve required stiffness and stability in the packaging material 100 to éfeatilecty
stand on the retail shelf.
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PREPARATION OF THE SAME
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(57) Abstract :

The present invention relates to an enteric coated Costus composition wikabatic activity which is enriched with triterpenoid
and is made into a dosage form for the treatment of -Lyged Type2 diabetes. The Costus Composition is derived froisti®o
extract derived from Costus plant part. A process of solvent extraction and purification of said extract is also providiedd Aor
targeted delivery of Costus composition into intestine is provided. A dosage form is provided for the Costusiannifes
enrichment with triterpenoids is up to 95% of the composition. Costus composition can lose its activity in acidic cdrléion o
stomach. Hence by giving enteric coating to Costus Composition, it can withstand the acidic condition of dtetbinelay
enhancing the bioavailability and bioactivity of the composition.
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(57) Abstract :

A NOXx storage catalyst system (10) for a vehicle is disclosed. The NOx storage catalyst system (10) comprising a NOx sto
catalyst module (12) located downstream of an engine (14) for receiving exhaust gasesdutiet §ta) of the engine (14) throu
a primary flowpath (18). The NOx storage catalyst system (10) is characterized by a secondary flowpath (20) bypassiagythe
flowpath (18) and comprising a cooler (22), the cooler (22) connected between ¢t@bthte engine (14) and the NOx storage
catalyst module (12) for enabling cooling of the exhaust gases and a valve (24) located in at least one of the printar{i 8pwaps
the secondary flowpath (20), the valve (24) being operated based on temegpefébe exhaust gases measured by the temperatt
sensor (11). Reference Figure: Figure 1
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(57) Abstract :

An embodiment herein provides a memory circuit that includes a D flip flop circuit (100) to minimize leakage currentlif fef>
circuit (100) includes one or more leakage control transistors (LCT) that are electrically connected bptlagm metwork (118)
and a puldown network (120). A first gate terminal of each of the LCT is electrically connected to a source terminal of the ¢
LCT. The one or more LCT includes a first LCT PMOS (122) and a LCT NMOS (124). The memory cirtit focludes a secor
LCT PMOS (126) that is electrically connected between a ground terminal (128) and a virtual ground terminal. A secomingd
of the second LCT PMOS (126) is electrically connected to an output (106) of the memory circuiy. fubsilate (130) is
electrically connected to a drain terminal of the second LCT PMOS (126) to minimize the leakage current.
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Filing Date :NA
(57) Abstract :

A simple yet efficient model, called Globalized User Sentiment Analysis (GURA) by using the property that setfass#itation
has two opposite class labels (i.e., positive and negative), we first propose a data expansion technique by creatintpggledne
reviews. The original and switched reviews are constructed in-goeovge correspondence. Thereafter,embance the dual training
(DT) algorithm and a dual forecasting”(DF) algorithm separately, to make use of the original and switched samplesrin pairs
training a statistical classifier and make predictions. In DT, the classifier is learnt by maximinindpeation of probability of the
original and switched training data samples. In DF, predictions are made by considering two sides of one review. Theasire
not .only how positive/ negative the original review is, but also how negative/ pdbiiveversedeviewis.

We furtherextendpur frameworkfrom binary (positivevs. negative) classification t@-class (positive vs. negative vs". neutral)
sentiment classification, by taking the neutral reviews into consideration in. both dual teaididgal forecasting. To reduce
GURA"s " dependency on an external antonym dictionary, we finally develop a dmped method for constructing a pseudo
antonym dictionary. The pseudo antonym dictionary is languatgpendent and domaiadaptive. It maks the DSA model possik
to be applied into a wide range of applications. In the proposed system we have also included a sentiment graph featuad. T
polarity of the reviews can be viewed in"the sentiment graph. DSA model is very effectiveldidtypdassification and it
significantly outperforms several alternative methods of considering polarity shift. It has major, implications espesigtditinf@nt
analysis tasks with limited lexical resource and domain knowledge. Psanttmym dictimary reduces DSA"s dependency on al
external antonym dictionary. Output will be more accurate
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(71)Name of Applicant :

1)Dr.G.Parthipan
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2)Mr.M.Vijayan

3)Ms.Ann Tresa Geoge
(72)Name of Inventor :

1)Dr.G.Parthipan

2)Mr.M.Vijayan

3)Ms.Ann Tresa George

(57) Abstract :

Measurement of static permittivity, refractive index and density have been made to study the prdimttledHcomplexations in tt
solution ofanisole diluted by benzene with high static permittivity alcohols such as cyclohexdmwdnol, tertbutanol, isopropyl

alcohol, T hexanol alcohol. The experiments have been performed at a single temperature (303K). Dipole moment of the
calaulated from the experimental data. Dipolar increment is obtained from the calculated value of the dipole moment of ¢he
The concentration ratio of proton donor to the proton acceptor is plotted with a parameter Q8. From the plot, the dipoiaf the
mixture and that of the component B are determined. The order of the complex can be obtained from the nature of the grar
investigation shows that interaction between the two components is due to the polarization effect only.
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(72)Name of Inventor :
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(57) Abstract :

The present subject matter relates to a frame member for a vehicle. The frame member (200) comprises a first portioid{21(
portion (215), and a second portion (220). The first portion (210) is capable of rotatably supporting a steering meenkahicieth
and the first member (210) extends downward towards theporiibn (215). The second portion (220) extends rearward from tt
mid-portion (215) substantially in a longitudinal directionRlthereof. At least one of the first portion (210) arelsbcond portion
(220) are having a crosectional area (A2, A3) increasing moving away from the-poidion (215). Thus, the frame member is
having a stiff and rigid front zone and at the same time enables retaining compact size without majorlygrtbeeastight.
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(54) Title of theinvention : A SUBFRAME MEMBER FOR A MOTOR VEHICLE

. e :B620|(71)Name of Applicant :

(51) International classification 21/00| 1)TVS MOTOR COMPANY LIMITED
(31) Priority Document No :NA Address of Applicant :-TVS MOTOR COMPANY LIMITED
(32) Priority Date :NA  ["JAYALAKSHMI ESTATES" NO.29(OLD NO.8) HADDOWS
(33) Name of priority country :NA |ROAD,CHENNAI,600006. Tamil Nadu India
(86) International Application No :NA | (72)Name of Inventor :
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(61) Patent of Addition to Application Number ‘NA 3)SANTHOSHKUMAR MUTHURAJ
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(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present subject matter relates to a frame member (105) for a motor vehicle (100). It incluefesraesotember (200) compris
a pair of rear tubes (205R, 205L) capable of being mounted to a main framefit@syehicle (100). The pair of rear tubes (205
205L) extending inclinedly rearward from the main frame (105). An integrated bracket (300) having a length (L) subgtaatieil
than a width (W) is mounted to the pair of rear tubes (205R, 205l9ktbireen. The integrated bracket (300) is disposed at a r
end portion (205Z) of the pair of rear tubes (205R, 205L). <To be published with Fig. 1 (c)>
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(54) Title of the invention : A CRANKSHAFT FOR AN INTERNAL COMBUSTION ENGINE

:FO2B (71)Name of Applicant :
. . 79/00;F04t| 1)TVS MOTOR COMPANY LIMITED
(51) International classification 17/05:F02f|  Address of Applicant :TVS MOTOR COMPANY
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(57) Abstract :

The present invention discloses an internal combustion engine (101) comprising a crankshaft (300) enclosed and supparte
crankcase (204). A pair of roller 5 bearings (307, 312) supports said crankshaft (300yramkicase (204). The crankshaft (300)
comprises a pair of non circular T shaped counterweights (410, 412) disposed on either side of the connecting rodB80éy &
to each other by a crankpin (414), each of said pair of counterweights (410, Al®2)simg a connection neck portion (450) secul
to a connecting rod (304), 1@nd an enlarged portion (460) having a circular outer periphery and having the mass concentre
the enlarged portion (460). There is a lubrication oil path (701, 703).4fi4he crankshaft (300) for supplying, oil to lubricate th
piston . (303) though oil splash. An oil cleaner assembly (401) is disposed on at least one side of the crankshaft ¢8G¢ asesr
assembly (401) is circular in shape 15 and securatll&ast one of pair of counterweights (410) and said oil cleaner assembly
forming part of the lubrication oil path (701, 703, 414a) to filter the oil before lubrication of the piston (303) thiapashi.
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(54) Title of the invention : METHOD OF MAKING CASHLESS TRANSACTIONS
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(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT METHOD OF MAKING CASHLESS TRANSACTIONS A method of making cashless transactions hasstefjwo
initiation process for authentication and a #f&otor authentication. The method comprises of the stepsritiating call to the secr:
number proided by changepay 2 (1) by the usesending user mobile number to user database (2¢; user entering a predefine:
number or amount for which he wants to initiate the transactsending OTP (thred i gi t number ) 1 i nkec
information to network operator provided the user mobile number is existing in user databasésés)receiving the OTP by an
automatic IVR (voice message on the same active call) é@tering of OTP coupled with PIN by the user on the requesting pa
sl | er Es dneakirig areautifofzitipn call by the requesting party to the trusted party computer server to authorize tl
transaction: sending of OTP/CIN to dynamic database for checking-(8JPTP/CIN and PIN match, sending (9) confirmation
message, which is a condensed response message made up of multiple elements, by trusted party computer to both thantg
and the user; sending confirmation (10) to seller, anckceiving confirmation on call (11) by the user. Fig. 6
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(54) Title of the invention : NIGHT COOLER
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(62) Divisional to Application Number ‘NA
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(57) Abstract :

A Night Cooler comprising: a suction duct 101; a primary air filter 103; a secondary air filter 105 or more air filteliapasiower
109 housed in a blower casing 107; air vents 111 provided on the said blower casing 107; an air hole duct 115 forirdomiwing
the said inline blower 109; an air outlet box 117 for receiving air from the said airhole duct 115; andiffusar 119 with rotatable
blades provided at the exit of the said air outlet box 117 for controlling the direction of air entering the room seetsitttodvards
a person sleeping or any indoor occupant. Refer figure 1.
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(54) Title of the invention : METHOD FOR SYNTHESIZING CARBONANOMATERIAL
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(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

METHOD FOR SYNTHESIZING CARBON NANOMATERIAL ABSTRACT A method faynthesizing carbon nanomaterial is
disclosed. The method for synthesizing carbon nanomaterial includes obtaining Lablab Purpureus seeds. The methodzfags
carbon nanomaterial also includes heating the Lablab Purpureus seeds under a cordginaiustfbgen gas. The method for
synthesizing carbon nanomaterial further includes eliminating the silica from the pyrolysed Lablab Purpureus seeds.drfoe
synthesizing carbon nanomaterial further includes washing the pyrolysed Lablab Purpedsu® $btain pure porous carbon
nanomaterial. Such porous carbon nanomaterial is then used to fabricate an electrode of a supercapacitor. FIG. 1

10

20
obtaining Lablab Purpureus seeds /
30
heating the Lablab Purpureus seeds under a continuous flow of /
nitrogen gas
40
eliminating the impurities during pyrolysis /
l 50
washing the pyrolysed Lablab Purpureus seeds to obtain pure porous ’J
carbon.

FIG. 1
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(57) Abstract :

ABSTRACT The present invention relates to a protein purification methods. The disclosed protein purification process for
darbepoetin, the said process achieves removal e$aleditrate derives impurities, and in particular of removal of proteases pre

from the darbepoetin composition.
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(54) Title of the invention : SOLUBLE GRAPHENE NANOSHEETS VIA A GREEN REDUCTION OF GRAPHENE OXIDE

USING BACTERIA- A FACILE SYNTHESIS

:A61K8/11;|(71)Name of Applicant :
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(57) Abstract :

The chemical reduction of graphene oxide (GO) usually involves highly toxic reducing agents that are dangerous to hioiiguaah
environment, and complex surface modificatiooften needed to avoid aggregation of the reduced GO during reduction proce
the present study, a green and simplistic approach was reported for the synthesis of graphene nanosheets. The propssed
based on the reduction of chemically exfoliat@O in bacterial culture. Graphene oxide can be.reduced to graphene under no
room conditions as mediated by Bacillus subtilis. The cellular fractions were investigated, suggesting-tellularaomponents
are involved in the synthesis of grapkeihe obtained graphene nanosheets are characterized wifisiiilé absorption
spectroscopy, Fourier Transform Infrared SpectroscopygyXdiffraction, Atomic Force Microscopy, Transmission Electron
Microscopy. The results concluded that graphene wasessfully synthesized by bacteria.
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(54) Title of the invention : CHROMIUM ADSORPTION STUDIES OF FICUS RACEMOSA

(51) International classification :A61K2800/61:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)A. MUTHULAKSHMI
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(33) Name of priority country ‘NA HOMES, ARUL MURUGAN NAGAR, JAMEEN
(86) International Application No ‘NA PALLAVARAM, CHENNAI, TAMIL NADU, INDIA, PIN
Filing Date ‘NA CODE-600117. Tamil Nadu India
(87) International Publication No " NA (72)Name of Inventor :
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(57) Abstract :

Heavy metatontamination has been implicating the health of people to a large extent. Of heavy metals, chromium is of higl
importance due to its toxicity. The objective of the present study is study the chromium adsorption properties of Fioss keaki
aqueoussolutions. The adsorption properties of the plant were studied under various conditions such as pH, contact timeair
ion concentration and adsorbent dosage. The maximum adsorption was observed at pH 4.0 with Ig of leaf, onto which 46.8
chromium in 2 hours. The adsorption of chromium was found to be stable and no desorption was found to occur at any pH.
optimization studies showed that.increasing or decreasing of the adsorbate concentration decreased the amount of chromi
adsorptionAnd also it was observed that the adsorption was linear and increased with time.
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(57) Abstract :

Organic compounds released during various manmade processes into the soil have made soil hydrophobic and water repe
organic coatings may be due to waxes, lignin, plant root exudates, fungal components and other volatile organic neatkemtba
the soil. Surface water repellency (SWR) is phenomenon were the soil fails to respond when a drop of water is ap@ied ove
surface. Soils with a small surface area (e.g. sand) are more prone to water repellency as it takes less hydrophotoicozsteric
individual particles, compared to silt or clay. This soil creates more runoff and is sensitive to erosion hazard. Vdmiolasogies
including traditional to conventional methods are available, but each and every methodologies has theitationdinrAn
alternative to above mentioned approach isb@eed treatment using enzymatic cocktails. Crude enzymatic formulations obtai
extracellular fractions which may include oxidases (laccase, peroxidase), cellulase, glucosidase, pratess®,tahihase etc wor
in tandem in reducing the hydrophobicity, thereby reducing surface water repellency. Water Droplet Penetration Test (GI&F
Ethanol Droplet Test (MEDT, Soil chemistry and mechanical analysis was performed to evaluateidinshgldietween water
percolation abiity into soil, soil mechanical properties and effect of crude cell free systems. Our results reported 5@Ye wWeter
infiltration capacity soil samples collected from sand bed of ponds and lakes. The methodedgyetemight prove to have wide
application in making virgin soils. The main advantages of this invention is as follows; Evaluation of effect crude systdraen
enhancement of water percolation ability of soil; Application of crude cell free systateviation of soil hydrophobicity obtainec
by growing microbes over agwaste by soliestate fermentation and Establishment of relationship between crude cell free sy:
obtained from soliestate fermentation and water percolation ability intoewagpellent soils kterms of both biotechnology and sa
mechanics.
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(57) Abstract :

ABSTRACT LOCKING DEVICE Present disclosure generally relates to a locking device through which multiple operators «
as a hasp lockout device to restrict access to controlled devices and areas. The lockinpyalédesthe operator to prevent
unauthorised personnel Es from accessing the key sl otlockst
in a sequential manner as to establish a sequence of locking or unlocking, improves phececkfety. FIGURE 1
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(54) Title ofthe invention : DECENTRALIZED COMMUNICATION BASED MARINE MULTTHOP NETWORK FOR
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(57) Abstract :

ABSTRACT OF INVENTION In this work, We propose a wireless network, which provides an efficient positioning service a
restores the lost saa-land link from small fishing boats which help to our fishermen from bardessing problem by getting al"er
sound and message in display before cr osBee(pgpratinheé€ bor di
frequency2.40SGhz2.480 GHz) for sending and receiving the information between fishermen boat and confrbkrpomposed
networks combine global positioning system (GPS) and wireless sensor network communication system. The plr"oposed ¢
approach. provides continuous reponing and monitoring of all boats and its exact locations for search and resaldripgpcess
emergency situations by mistake the fishermen try to cross the border first they will get audio announcement with speatigd v
and another few minutes the boat will shutdown automatically .for any emergency situation the fishermenget loeip& ¢ o
room by pressing sos switch in boat, and also by using seismic sensor they get prior whether alen like tsunami etc..
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(61) Patent of Addition to Application Numbel:NA 2)Ms.M.Rajeshwari Suve

Filing Date ‘NA 3)Ms.S.Saritha Lakshmi
(62) Divisional to Application Number ‘NA 4)Ms.J.Saleesha

Filing Date ‘NA
(57) Abstract :

Abstract of the Invention Energy Management in an Automated Solar Powered Irrigation SystenTisnge®litomation of
Agricultural Environment for Social Modemimtion of Indian Agricultural System attracts great attention these days. Bffitgient
managenent is a major Eonceni in many cropping systems in-seithiand arid areas. Distributedfirld sensoibased irrigation
systems offer a potentia| solution to supportsgecific irrigation management that allows producers to maximize their prodyct
while saving water. Design and instrumentation of variable rate irrigation, a wireless sensor network, and softwaterferimeal
field sensing and control of a siépecific precision lineamove irrigation system is discussed here. The crop field ean be
monitored without human interaction. Sensors are die essential device for precision agricultural applications. In Weshzeqeer
detailed about how to Litilize the sensors in paddy crop field area and explained about Wireless Sensor\N&ijpréefsor
applications and the results are given when implemented in.real time environment. The main purpose of this projectads ttoem
paddy crop field in a wireless manner . Her e water eeehirstte welll
using temperature, humidity and flow sensor respectively. The analog value from the sensors is converted to digitatfi@ermat
ADC. The PIC controller gets the output fi"'om the ADC. The sensor values monitored by the cordroblersent wirelessly to the

userEs cell phone using GSM mod©nM. Hbeepwmpusg Bwbomoct:
sprinkling motor. The motor control can beédone either
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/07/2017

(21) Application N0.201741024045 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : PCEP SEGMENT ROUTING PATH SEGMEMNABEL BINDING EXTENSION

:HO04L45/50; [(71)Name of Applicant :
(51) International classification HO04L47/825;| 1)HUAWEI TECHNOLOGIES CO., LTD.,
H04L61/200° Address of Applicant :Huawei Administration Building,
(31) Priority Document No :NA Bantian, Longgang District, Shenzhen, Gangdong 518129, P
(32) Priority Date :NA China China
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)NEGI, Mahendra Singh
Filing Date ‘NA 2)KALADHARAN, Prejeeth
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method to support SegmeRouting Traffic Engineering Label Switched Path (SRTE LSP) setup, irrespective of forwarding

nodesE | imitation on Maxi

mum Segment

Depth (MSD) is di:

from all the Path Computation Client (B€), as the PCC runs Interior Gateway Protocol (IGP), and maintains the same alonc
Traffic Engineering DataBase (TEDB). Conventional techniques limit label allocation to just PCE. They do not teach dabeg
allocation by PCC. The subject intgmm associates the incoming label to outgoing ab@tk and labelange used by PCE for the

subLSP (i.e., part of LSP). The PCE is able to generate-libdings from a defined labeange (i.e., labetype 3) and send said

labelbinding to network gparatuses. Fig. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741024086 A
(19) INDIA
(22) Date of filing of Application :08/07/2017 (43) Publication Date : 11/01/2019

(54) Title of theinvention : A GONIO CAMERA WITHOUT A SLIT LAMP

. e :E21C|(71)Name of Applicant :

(51) International classification 27/04| 1)Hirekatur Venkataram Srinivas
(31) Priority Document No :NA Address of Applicant :1115, 9th Cross Ashoknagar,
(32) Priority Date :NA |Banashankari 1st Stage Bangalore, Karnataka, India 560050
(33) Name of priority country :NA |Karnataka India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)Hirekatur Venkataram Srinivas
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The invention provides a method of capturing images of the angle of anterior chamber without a slit lamp. It has a gooigact
lens system with a solid tapering body having plurality of plane surfaces or a conical surface on the outer 5 stefaatisely, it
can be a hollow multifaceted tapering assembly of glass plates with first surface mirroring. While the front part obsicegmis
intended for contact with the eye cornea, the rear part of the gonioscope presents the images todtlcamagpafication system.
This camera may capture images of the angle structures and the optic disc. A software of the processing 10 systemofises fi
images/ photo stacking/ unwrapping of images. It can also capture videos of the angle structures
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(19) INDIA
(22) Date of filing of Application :08/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : A METHOIFOR DETECTION AND CONTROL OF LEPTOSPIRA INFECTION AND KIT
THEREOF

(51) International classification :GO1N33/56 (Yf;g?rﬂioggt?fhscsn;%oorth
(31) Priority Document No :NA d'd P p I_ty -sch y | of Lif . | .
(32) Priority Date ‘NA Address o _App |ca_1nt .S_c ool of Life Sciences, Planetariul
(33) Name of priority country :NA Complex, Manipal University, Manipal, Karnataka, In8ia6104
(86) International Application No ‘NA Karnataka I?d'a .

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA BB: E?ﬁ:ﬁgﬁfggi@oorthy
(61) Patent of Addition to Application Number :NA ) >up .

Filing Date ‘NA 3)Dr. Thanvanthn Gururajan Vasudevan
(62) Divisional to Application Number ‘NA 4)Dr. Manlunath Hande

Filing Date ‘NA 5)Dr. Shqhm She"?oy

6)Dr. Shrikala Baliga

(57) Abstract :

The present invention provides a spegpscific, sensitive polymerase chain reaction assay for the detection of Leptobjokdin
which can aid in leptospirosis diagnosis and treatment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741024104 A
(19) INDIA
(22) Date of filing of Application :08/07/2017 (43) PublicatiorDate : 11/01/2019

(54) Title of the invention : LEAN MASS

:A61K31/00; |(71)Name of Applicant :
(51) International classification A61K31/201| 1)Dr.D.S.Sarma
A61K31/426 Address of Applicant :H.No.2334, Vasanthapuri Colony,
(31) Priority Document No :NA Malkajgiri, Hyderabaeb00047. Telangana India
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Dr.D.S.Sarma
(86) InternationaRpplication No ‘NA
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A new pathway of Biemedicine, backed b@uantum Mechanics of Bodginstein relationship; a new pathway of Biwdicine, as
claimed in claim (1), expressed by statistical probability distribution law: Ratio [(Fat mass/Lean mass) = (D/J), wheegeD & |
called diffusion & mobility constants] = Vifght in kg/Height in m, in the presently used Thumb Rule of physicians to arrive at |
Mass Index;
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(19) INDIA
(22) Date of filing ofApplication :08/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : NETWORK ACCESS BY APPLICATIONS IN AN ENTERPRISE MANAGED DEVICE SYSTEM

. e :GO6F15/1€|(71)Name of Applicant :

(51) International classification G06Q10/10| 1)VMWARE, INC.
(31) Priority Document No :NA Address of Applicant :3401 Hillview Avenue, Palo Alto, C,
(32) Priority Date :NA 94304, United States of America U.S.A.
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)GAURAV VERMA

Filing Date ‘NA 2)SUCHIT SHIVASHANKAR
(87) International Publication No NA 3)DON JOY
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

NETWORK ACCESS BY APPLICATIONS IN AN ENTERPRISE MANAGED DEVICE SYSTEM ABSTRACT OF THE
DISCLOSURE Disclosed are various examples for enforcing network access permissions on applicationgstetezten a clien
device. A network whitelist or network blacklist can be deployed by a management service onto a managed client device. £
management component can facilitate enforcement of the whitelist and/or blacklist to enforce network acoesmstédied
applications. [FIG. 1]

FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741024108 A
(19) INDIA
(22) Date of filing of Application :09/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : UNIVERSAL DENTAL IMPLANT NAVIGATION SYSTEM

:A61B1/00;|(71)Name of Applicant :
(51) International classification A61B1/24; | 1)Dr. N. Gopi Chander
A61B34/10 Address of Applicant :No. 493, 3rd Main Road, TNHB
(31) Priority Document No :NA Colony, Velachery, Chennai Tamil Nadu India
(32) Priority Date ‘NA 2)Dr. Uddipta Prafulla Saikia
(33) Name of priority country ‘NA 3)Dr. Vikram. S
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. N. Gopi Chander
(87) International Publication No :NA 2)Dr. Uddipta Prafulla Saikia
(61) Patent of Addition to Application Number ‘NA 3)Dr. Vikram. S
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A universal dental implant navigation system (100) that can be reused multiple times on different patients, comptisesticafirs
member (1); a horizontally movable member (2) thasisociated with the first vertical member (1), wherein the horizontally mc
member (2) comprises a second vertical member (3), said second vertical member being configured to allow a stiogi¢a) tiril
pass through to reach a site of surgemhim vertical member (10), and a horizontal component (8); and a clamp (6) that is en
to a soft tissue or an alveolar bone during an implant procedure. The dental implant navigation system is stabilis¢gloyaditfr
of screws (7) and a secoptlrality of screws (11). Figure to be included with the abstract: Figure 1

Pgen !
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741023963 A
(19) INDIA
(22) Date of filing of Application :07/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : PV FED ELEVEN LEVEL CAPACITOR SWITCHING MUL-TEVEL INVERTER FOR GRID
INTEGRATION

:HO2M1/12;|(71)Name of Applicant :
(51) International classification HO2M7/483| 1)Dr.K.Mohana Sundaram
HO2M7/537 Address of Applicant :#42&60 Avadiel Tech Road Chenn
(31) Priority Document No :NA Tamil Nadu 600062 Tamil Nadu India
(32) Priority Date ‘NA 2)Dr.J.Shanmugapriyan
(33) Name of priority country ‘NA 3)P.Anandhraj
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr.K.Mohana Sundaram
(87) International Publication No " NA 2)Dr.J.Shanmugapriyan
(61) Patent of Addition to Application Number  :NA 3)P.Anandhraj
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Abstract of the Invention Disclosed is a new phatdtaic electrical power generation system Eonsists of a DC (Direct Current)
powerconverter and eleven level mdlével inverters. This DC to DC converter combines a boost-(gi¢pgonverter and isolated
converter (forward) with "a coupled inductor to convert the output voltage of the PV array into different voltage soig&dewerh
level multilevel invrter is constructed using a fatidge power converter and a capacitor selection circuit. These circuits are
connected one by one i.e. cascade. The Capacitor Selection Circuit (CSC) is the. . . combination of capacitor andwitotssto
helps to produce five levels of dc voltage from dc to dc converter output voltage. Tivéatglel inverter converts this stepped leve
dc power into ac power. By this way, the proposed solar power fed eleven level invert_er produce annsaitiakoutput power
and it produce very low THD(I 1%). The important feature ofthis inverter is only eight power electronics are only usegaweit
produced from this mulievel inverter is in phase with the utility power.
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(22) Date of filing of Application :07/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : FULLYAUTOMATED TEA HARVESTING MACHINE

(51) International classification :A23F3/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Mr.M.Nagaraj
(32) Priority Date :NA Address of Applicant :42 AND 60, AvadiVel TechRoad,
(33) Name of priority country :NA Chennai 600062 Tamil Nadu. Tamil Nadu India
(86) International Application No ‘NA 2)Mr.R.Durubadan
Filing Date ‘NA 3)Mr.M.Hemanth Kumar
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Mr.M.Nagaraj
Filing Date ‘NA 2)Mr.R.Durubadan
(62) Divisional to Application Number ‘NA 3)Mr.M.Hemanth Kumar
Filing Date :NA
(57) Abstract :

"lea is one of the major and cheapest beveragkslia .Tea cultivation in India has a long history and used in traditional syster
medicinal application as well as for consumption. India is cultivating and consuming it for hundreds of years. Indegcanthe s
largest producer of tea in the worldeafthina and also one of the largest consumers. Tea is manufactured by processing the
the factories which are plucked and graded with various grades depending on the quality. The best quality is the b and tt
leaves along with it. The majproblems faced by tea industry in India such as shortage of laborers, decrease in wages and ¢
pests led to decrease the production rate. Thus mechanization of tea leaf harvestingroduced. Tea leaves harvesting machi
will have an importat role in improving the tea production by employing the innovative cutting edge technology with bladesr
ferrous metal. This article gives a brie!" idea about the existing methodologies and also proposes a new model to @ercom
dN.i.ivanuiges irexisting mechanism. The proposed model is designed in such a way that both the pes:ie:de sprayer and th
are integrated in a single machine, which does not compromise on crop safety and the production rate. Fully autorhatic tea
harvesting matine is more vinblc. feasible and profitable than manual harvesting.
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(54) Title of the invention : DESIGN AND IMPLEMENTATION OF ACCIDENT AVOIDANCE AND SECURITY SYSTEM FC
VEHICLE USER

:B60N2/00;|(71)Name of Applicant :
(51) International classification B60N2/28; | 1)Mr.P.K.Mani
B60R19/2C Address of Applicant :#42 & 60, AvadiVel Tech Road,
(31) Priority Document No :NA Chennai 600062 Tamil Nadu India
(32) Priority Date ‘NA 2)Ms.B.Reshma
(33) Name of priority country ‘NA 3)Ms.R.Meenatchi
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Filing Date ‘NA
(57) Abstract :

Intelligent systems are in used with every aspect of systems, vehicles are the critical systems which are real timarand lives
involved. Impact detection and notification is also one of the life saving and critical information provider system. dthe afjthis
project is to efficiently avoid the accident of vehicles and to provide a greatest security to the users inTadffersecidents keep
with a yearly increasing of a high rate. This system are advanced technological innovations are available today fafetyhicler
Sensor & Speed sensor detection are the vital andof great importance from the perspectieagépsafety and traffic safety. Th
system takes over the throttle of the car to maintain a steady speed as set by the driver. In our proposed methadpeaelatit
distance of all the vehicles around a particular vehicle is estimated usingsspseds based on those results the speed of that
particular vehicle is controlled to avoid early accidents. In road unit consist of LDR sensor, microcontroller, wirelestéran
Light Dependent Resistors (LDRs) are used in this work to detect th®padivehicles on tracked route for opposite directions.
Resistance either increases or decreases depending on the amount of light intensity it is being exposed, such thee thfe pres
vehicle in its vicinity produces shadow over the LDR and maledbhduct signal LDRs can be used to turn on .a light when th
LDR is in- darkness or to turn off the light when the LDR is in light. Speed sensors are used for car unit which can measure
vehicle speed. When the two vehicles are reached before 1@lskace the road unit LDR sensor act as to reduce the light int
of the vehicle. The wireless transceiver is used to transmit and receive the data and the result obtains by LiquidplaystiaCd))
screen to the user.
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(43) Publication Date : 11/01/2019

(54) Title of the invention : ESPIAL OF FLAWS IN RAILWAY NETWORKSING WIRELESS SENSOR NETWORK

:B61K9/10;|(71)Name of Applicant :
(51) International classification B61L23/04;| 1)Mrs.K. Vidya
GO01N29/04 Address ofApplicant :#42 & 60, Avadi Vel Tech Road,
(31) Priority Document No :NA Chennai 600062 Tamil Nadu India
(32) Priority Date ‘NA 2)Mr.M. Dinesh
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Filing Date ‘NA
(57) Abstract :

Railway network provides the most crucial mode of social transportation over the worldtdéanglogies have been developed
prevent railway accidents but still the major accidents occurring in railway network. The segpsiaf) technologies has distend
quickly, hence the sensor devices becomes more efficient and cheaper. In this paper, to avoid the major accidentdmeatto
and obstacles, the conditioning of tracks and tunnels will be continuously monitoreohWWSN. The faults in rail tracks will be
detected by using a Long Range Ultrasonic Testing methodology hence it will reduce the manual inspection necessities an
maintenances. The sensed data will be sent to the control room .through wireless traasdeahe exact location of fault will be
identified by using GPS. To avoid the minor accidents, the footboard travelling will be monitored by using an IR andT®a&mer
captured image will be passed to the next station control room threuwil EThe poposed work is implemented using an advan
Raspberry pi model with inbuilt ARM microcontroller LPC2138. The main objective of this paper to upgrade the safety and
authenticity of railway network, hence this will lead to a vital development of our country
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(54) Title of the invention : GSNDPERATED INTELLIGENT SPY ROBOT

(51) International classification :G05D1/0( (711))Il\\l/l?r|?/leAc§hé)iphcam :
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Png Dare NA 2)M§ Sharmila B
(62) Divisional to Application Number ‘NA : a-

Filing Date :NA 3)Ms.Sangavi.R

4)Ms. Swathipriya. R

(57) Abstract :

The work mainly, focuses on tracing the enemies and observing their activities. Now a days, tracing the enemies is diffiguit
for the soldiers because it was their life risky process. So for that we have to use the present technology iretraesgigimout the
loss of soldier"s lives. In order to risk the soldier"s lives in tracing enemies, here we use the G.S.M OPERATED INTELLIGI
Machine which acts as a machiseldier & transmits the video from destination to the controller room that cematiched in any
display output devices. So according to the video transmitted by the transmitter, the person who is there in the catatkel roon
necessary actions by operating machine. The entire robot is constructed mainly with popular microco@&bierskrie$051
compatible 89S52 microcontroller, DTMF network, G.S.M modem. It also consists of 2 linear motors, which are used for fol
backward & left right rotations.
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(54) Title of the invention : ENHANCED COLOBASED ROAD SIGN RECOGNITION FOR DRIVER ASSISTANCE SYSTEI

:G06K9/00|(71)Name of Applicant :
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(57) Abstract :

In today"s world speed of the vehicle is seems to be too high as the technology advances. So, on driver point of vight there
chances of neglecting mandatory road sign while driving. Speed limit Enforcement is a rulienpéémgented in Queensland,
Australia according to this rule, action is taken by appropriate authorities to check that road vehicles are obeyingtstded li
operated by police by using automated road side speed camera which use automatic humbeogiien system. The proposec
system is to help driver about the road sign detection in order to avoid road accidents. In this system, an efficianfappeoac
detection and recognition of the road sign in the road and acquiring the traffidreeges from a moving vehicle is present.
Detection process uses the vehicle mounted camera which captures images for every 2 seconds and does colour anaflyisés.
road signs colours such as blue, red and yellow are found then, it segregattsdtesidmage from the rest of the images.
Recognition process does shape analysis on the segregated images and detects whether any road sign shapes aresavailal
dataset. If found then reads the content and gives voice alert message to thélrivarates the speed. On the other hand LCLC
simultaneously generate the status of the speed limit.
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(57) Abstract :

Infection with oncogenic human papillomavirus (HPV) genotypes is necessary for the development of cervical cancer.rTest
HPV DNA from liquid based cervical samples daused as an adjunct to traditional cytological screening. In addition there a
ongoing viral load, genotyping, and prevalence studies. Therefore, a sensitive DNA extraction method is needed to reaximi
efficiency of HPV DNA detection. The DNA extrii@n kit is rapid and so could be useful for HPV testing, particularly in screer
protocols. This study was undertaken to determine the suitability of this method for HPV detection. DNA extraction framdHe
Caski cell lines containing HPV 18 and E3pectively together with DNA from five liquid based cervical samples were used ir
HPV PCR assay. DNA was also extracted using the DNA mini kit (Qiagen, Hilden, Germany) as a comparison. DNA extrac
serially diluted and assayed. HPV DNA was sudtdlysdetected in cell lines and cervical samples using the rapid DNA Extrac
kit. In addition, this method was found to be more sensitive than the QIAmp method as determined by a dilution seextsamftét
DNA. While this method is a closed orike QlAamp method uses a spin column with possible loss of DNA through DNA binc
competition of the matrix, which could impact on the final extraction efficiency. The DNA extraction kit is a cheap, dagffitemi
method for extracting HPV 16/18 DNffom both cell lines and liquid based cervical samples.
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(57) Abstract :

Chitin is a natural hiopolymer with a chemical structure similar to that of cellulose and is a major componesaskbteton of
invertebrates. This study involves, the extraction of chitin from Gecarcoidea nataiis (Red crab), This method usesaicidegtamic
demineralisation step, alkali for deproteinisation step and deacetylation. The obtained chitin wasnedrisfo most useful solubl
chitosan by deacetylation and it was found to be higher (97%) Gecarcoidea nataiis (Red crab) The chitinextracted frplasghe
were characterized for the reducing ends and chemical shifts usihgViR4spectroscopy and existce of chitin was confirmed.
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(54) Title of the invention : A COMBINATORIAL APPROACH USING ENZYMATIC COCKTAIL AND PLANT EXTRACTS IM
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(57) Abstract :

Urine odors are particularly difficult to mask or neutralize. Several chemical or natural approaches have been in yireetiteain
every methodology has their own limitations. The present investigatiorinvention is focused on combinatorial approaches on
abatement using natural remedies. In the first phase, an enzymatic cocktail is sprayed at various dilutions to abaiefidegnade
ammonia and its derivatives. Followed by enzymatic treatragain a second cocktail of plant extracts are sprayed in the same
The enzymatic cocktail includes protease, lipase, amylase, cellulase and uricase. Enzymes consume and eliminate néssdus
which acts as a centripetal source of odor. Thesgneez help them break down the urine into chemicals, where the urine will k
digested. Plant extracts used in Ayurveda for the treatment of urinary discharge diseases are selected and are ugediteesca
radicals/ammonia to scavenge the left off piddwafter enzymatic degradation, simultaneously plant extracts act-asienatbial
compounds which prevent further microbial growth. The product istoxin, locally available, lowcost, less labour, maintenance
free and environmentally friendly. Thismbinatorial approach of enzymes and plant extracts in combating urinary odor emar
from public inconveniences either indoor or outdoor, which can help in developing a hygiene clean India.
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(57) Abstract :

Abstract " In the recent decades, the natural fibers from renewable natural resources offer thetpatenéalreinforcing materials
for polymer composites, alternative to the use of glass, carbon and othenadarfibers. Among various natural fibers, Jute are
widely used natural fibers due to their advantages like easy availability, low démsify,oduction cost and good mechanical
properties. Attempts have been made in this project work to study the effect of various hours of cryogenic treatmeetcbariie
properties of Jute and glass fiber reinforced epoxy based hybrid compositadavitlitiaout cryogenic treatment. Improvement in 1
mechanical properties of hybrid composite has been observed after cryogenic treatment.
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(57) Abstract :

Usually the fluid in the basin is controlled by using hand operated tap or closers, which causes leakage of excesSopfonater.
project involves the design and fabrication of rack jainébn arrangement in the basin with provision of pedal .The arrangemen
involves use of foot pedal supported by a spring which controls the rack movement, which in turn rotates the pinidigrihe rot
causes the opening and closing of valve which &ch#d with the pinion, and the flow of water can be controlled precisely.The
arrangement provided results in conservation of water and this arrangement can be implemented in hotels, restaurant$, ho
hospitals.This rack and pinion arrangemejuires only a very less maintenance.
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(57) Abstract :

Refrigeration is the process of providing temperatugntarea less than that of atmospheric temperature. Vapour compressior
refrigeration is a system which uses mechamcal energy from the compressor to provide cooling. This system finds wititam a
vanous fields. This paper deals with domestic refatpr which is one of the main applications of the system. Refrigerator con:
compressor, condenser, expansion valve and evaporator. Condenser is the main component of this system which condens
refrigerant before entenng toe expansion vahanventional condenser is made up of mild steel. In this paper, des.gn and fabi
of new condenser model which is made up of copper material and spiral m shape has been discussed. Spiral condensgr gi
coefficient of performance (7.87) than tt@nventional condenser (5.24) which is the most important parameter for the refrigel
operate. This .n "turn provides effective cooling than the conventional condenser. Spiral condenser occup.es less space ar
conventional condenser vati makes the arrangement simpler ,n the rear s,de of the refrigerator.
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(57) Abstract :

Abrasivematerial removal processes is high power consuming and results in high temperatures. Effective lubrication and ct
necessary to ensure temperature levels do not become excessive, flood lubrication is used, but this fluid deliveryregiseem in
production cost due to fluid purchase and disposal. Moreover, waste fluids have a negative environmental impact. Minimyn
Lubrication (MQL) method is effective lubrication method where a small amount of fluid is directed into the machiningherea
form of liquid droplets with compressed air. In this project sa comparative study of four cooling methods: conventioocabfllogc
dry grinding, grinding with MQL and grinding with MQL supported by Carbon nanotubes. AISZAEO steel will be grouhwith
a general purpose alumina wheel. Results obtained demonstrate that MQL can deliver a comparable performance to flood
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(57) Abstract :

The main aim of our project is to develop "THE HIGHWAY WIND POWER GENERATOR?". The objective of the project is ¢
design a wind turbine to recapture wind energy from vehicles on the highway. Wind ereoggitkered the fastest growing clean
energy source however; it is limited by variable natural wind. Highways can provide a considerable amount of wind tortimnes
due to high vehicle traffic. This kinetic energy is unused. .Research on wind pai#sraosed to determine the average velocity ¢
wind created by oncoming vehicles. The wind turbines are designed to be placed on the medians therefore fluid flowsfides |
of the highway will be considered in the design. This complete setupegaladed on the medians of the highway. The design of
turbines consists of blades, collars, bearings, a shaft, gears and a generator. Additionally, since the wind soutcetejlbefluc

storage system for the power generated was designed to: destxifmimaintain a constant source of power. Ideally, the turbine
used globally as an unlimited power source for streetlights and other public amenities.

No. of Pages : 1No. of Claims : «

The Patent Office Jooal No. 02/2019 Dated 11/01/2019

1604



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/07/2017

(21) Application N0.201741024174 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : SOLAR POWERED BICYCLE

(51) International classification :B62M6/8E| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)K.JAGATHEESAN
(32) Priority Date :NA Address of Applicant :No. 148, KRISHNA NAGAR,
(33) Name of priority country ‘NA MANIMANGA LAM ROAD, VARADHARAJAPURAM,
(86) International Application No :NA CHENNAI TAMILNADU - 600048 Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)K.JAGATHEESAN
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Hybrid bicycle is the combination of characteristics of more than one cycle. It blends characteristics from more speaihliieels
touring bikes and mountain bikeBhe resulting hybrid is a genenalirpose bike that can tolerate a wide range of riding conditiol
and applications. Their stability, comfort and ease of use make them popular with novice cyclists, casual riders, camuuters
children. Hybrids typicallyporrow the flat, straight handlebars and upright seating posture of a mountain bike, which many bt
bicyclists find comfortable and intuitive. Hybrids also employ the lighter weight, thinner wheels and smooth tires damad bi

allowing for greatespeed and less exertion when riding on the road. Hybrid bikes often have places to mount racks and bag
transporting belongings, much like a touring bike. Hybrid bikes have spawned numeraasegidries satisfying diverse ridershig
They are classiéd by their design priorities, such as those optimized for comfort or fithess and those offered as city, cross o

commuter bikes.
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(57) Abstract :

Hybrid Aerial robot is one of the recent categories added in Unmanned Aircraft systems classificationUhtytaniched Aircraft
System classified as below: a) Using one or more power sourydsid Power systems b) Operating in different terrain (Road,
Water and airyYAmphibian/Air-Ground/All terrain ¢) Fused combination of configuration of Aerial robot (Fikedor, Flapping anc
Lighter than air robots). Except hybrid power aerial robots, remaining consist of the fused combination of fixed wiray araftrot
In case of amphibious vehicle, the fused combination will have floating tube and Hybrid configuragamost of the tilting rotor ¢
wing .aerial robots are using servo actuated tilting mechanism to keep the thrust vector in desired position, wherlepaabtiasne
required to tilt the rotor propeller direction to change the mode between forwaverdicdl flight. Present, proposed sliding block
tilting mechanism is tilting the rotor propeller direction to change the forward and vertical flight mode without considitioged

power.
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(57) Abstract :

In the current scenario, the need for energy conservation increases and obviously there is an urgent need to develbpatthag
cooling systems. From this perspective, heat exchanger performs an important role in heating and cooling systemeto fulfill t
requirement of improved fluid heat transfer technologies. In this study, the heat transfer and rheological chesaft€nsdi/water
nanofluids, Ag/water nanofluids, €LiCVwater hybrid nanofluids (HyNF), and Ag/ethylene glycol nanofluids inside a tubular t
exchanger in turbulent flow regime were experimentally investigated. Initially experiments conducted witDivat€u& Ag/wate
nanofluids, containing spherical nanoparticles of averaged si2@ 64n. Based on the experimental results, for increase in
nanoparticles volume proportion up to 1.0%, convective heat transfer coefficient and Nusselt number werecdbgrad@r% for
CuO nanofluids, 52.0% for Ag nanofluids, respectively, compared with base fluid (distilled water). However, increased parti
loading eventually increased the density and dynamic viscosity of nanofluids which increased frictional grepsfr8.8% for
CuO and 21.4% for Ag nanofluids. Furthermore, the new correlations developed in this study based on the experimental re
revealed that the mean deviation between experimental and predicted Nusselt number varied frorT %386 dot+6%40 -12%
respectively, for CuO and Ag nanofluids. The test results point that for the volume concentration of 0.1% through 1.0%, the
convective heat transfer coefficient of CuO nanofluids while compared with the base fluid was enhanced from 11.2% to 27.
Further increase in the volume concentration of CuO nanofluids to 2.0% still yielded heat transfer coefficient enhan@én@siat
with respect to the base fluid. Similarly, Nusselt number of CuO nanofluids increased from 9.6 % to 25.0% for the hemopart
volume concentration of 0.1% up to 1.0% respectively. The results also showed that nanofluids could influence better therr
conveyance behavior and it was experimentally verified that nanofluids have the feasibility of being used as innovatinefaea
fluids in future investigations.
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(57) Abstract :

Abstract This project mainly deals with the production of the electricity inrawvated technique in order to cater with the proble
our country is facing in its recent days. This project deals with a unique technique for the continuous productiorcity elehtriit
any input of any energy. The project deals with the basicytwatled as the electromagnetic induction. The electromagnetic
induction principle is used in a different scenario and in a different setup for the continuous production of the eMdrititye jus
innovated the electric generation in a new setup visizised in the normal national high ways for the continuous production of
electricity. The electric generation is mainly depends upon the number of flux lines that the metal could able to coft tinecase
electromagnetic induction. We have justdifieis to a maximum extent in order to improve the electricity generation to the may
extent. The force which is acting over the blades of this electric blade is more when compared to that of the forcalilyadcwms
on the wind turbines. Hencedlpower obtained by this unique method of electric eduction is lot better than the setups which

available before.
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(57) Abstract :

Abstract In this study the restoration behaviour of Al commercial pure Al grades subjected to .bulging deformation \gsgedve
experimentally and numerically commercial pure Al sheets[ISS 19000, ISS 19600, ISS 19660ttaremt thickness [2mABmm:
4mm]when used as test specimen. The bulge stroke when also varied. Results showed that bulge specimen was compres:
sheet wrinkled patterns appear on the sheet surface due to buckling during compression. Thedhitiensiseet as a significance
influence on its restoration behaviour the experimental values are good agreement with numerical values.
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(57) Abstract :

The invention presents a concept and method to shield electrical & eleegoippenents from eiectromagnetically induced over
voltage "surge" and simultaneous filtering of electromagnetic interferences 'EMI' caused during the outburst of Eledtrétnbsg
for events such as HEMP, NEMP, IEMP. Lightening surge, Solar flares #te.protection is provided at electrical point of entry
points by specifically designed POE devices for specific applications which are scalable, customizable, can used foenfadg
protection, primary special protection or secondary speci&gion; employs combination of overvoltage and over current
protection components for surge protection and shielding from the EMP pulse and components for electromagnetic impulse
filtering; the devices can be utilized for power line, telephone tlatg line, coaxial cables, DC control line, serial port lines and
meeting the standards of MiETD-188-125 and IEC 61004@-24.
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(57) Abstract :

This paper presents evaluation of performance of solar water distillation using solar still. Solar distillation repressnadteactive
and simplegechnique among other distillation processes, and it is especially suited tessatalunits at locations where solar ene
is considerable. In this we have calculated internal heat transfer coefficient and the mass output hourly basis. Tlueefiedt o
water and inclination of tilted glass on water output is also evaluated. The performance analysis is carried out bygddadkipin
Simulink based model and result obtained is verified by experimental setup.
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(57) Abstract :

The main aim of our project is to develop a "Automatic tyre inflation and deflation system" ".This can be pédlcadtomobiles
while long drives and that can be utilized while climbing uphill or down hills. It is very necessary for the every auttmimbile
cautious while driving through long distances. So we have fabricated this machine to fill the air aullgrbsiticsing control units.
In this project main function is suddenly the air is decreased to the automobile vehicles the sensor signal alertesioto Wiepe
the use of air tank to fill the air in the tyre. Then the air pressure is increased t@tinethye vehicle it is same as the process of
indicating the sensor signal through the person when the use of solenoid valve to reduce the excess air in the tyre.iRflafien
pressure improves fuel economy, reduces braking distance, improwsbaand increases tyre life, while under inflation create
overheating and can lead to accidents. Approximately 3/4 of all automobiles operate with at least one underinflatedniyire. Tt
causes of under inflation are natural leakage, temperaturgeaand road hazards. Tyres are designed and built with great ca
provide thousands of miles of excellent service
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741024189 A
(19) INDIA
(22) Date of filing of Application :10/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : ACOUSTIC PERFORMANCE OF POLYPROPYLENE REINFORCED NATURAL FIBRE
COMPOSITES

:C08K7/02; |(71)Name of Applicant :
(51) International classification G10D17/00;| 1)K.HARI PRASAD
G10K11/002 Address of Applicant :N0.15/8, G.S.T. ROAD Kamatchi
(31) Priority Document No :NA Colony,Chennai600047, Tamilnadu, India. Tamil Nadu India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)K. HARI PRASAD
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Abstract The main aim of our project is to develop a fibre reinforced composite, that utilizes natural fibres as ormaaihtheir

components in it. The idea behind using them is that, they are easily available, economical and is completely degradséxdena
harm to the environment. Natural fibres were mixed in certain proportions with the polymers to get the FRP. Fibressdrercut
length of 2mm size. We use five fibres namely milkweed, banana, kusha, hay and sisal fibres. For determining acousdiies| p
impedance tube test was carried out in the samples, in order to determine their sound absorption coeffictestsAllsotensile ar
flexural were carried out to determine their mechanical properties. Thus, the samples produced were found to be a guedte
for the existing metallic bodies in the automotive industries in the future. They provide a gpedcstite areas that need to redu
the total weight of the system without compromising its strength. Thus it could surely serve a major role in the autahustiiesi
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/07/2017

(21) Application N0.201741024190 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : MAKING OF STABLE EMULSION USING WASTE COOK OIL

:AO01N25/04;|(71)Name of Applicant :
(51) International classification A61K36/736| 1)K.ARUL
A61K47/02; Address of Applicant :2, kanniammal nagar, Orikai post,
(31) Priority Document No :NA kanchipuramTamilnadu, India 631 502. Tamil Nadu India
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)K.ARUL
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Today, the amount of waste produced by the food industry, such as animal fat and vegetables oil, is continuously gitwesey |
residues have a veimportant energy potential similar to conventional fuels such as diesel. However, these products have a
content of up to 70% by massfl]. Their direct utilization in furnaces or engines is impracticable due to the ggsical propertie
(eg. high viscosity and thermal instability), for that Emulsification method has been selected, in particular water irsioihemul

(W/0), is considered as an effective alternative to efficiently utilize waste cook oils. WCO emulsions are prepared lblgemixing

waste cook oil with water, surfactant andswofactant.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741024192 A
(19) INDIA
(22) Date of filing of Application :10/07/2017 (43) PublicatiorDate : 11/01/2019

(54) Title of the invention : DESIGN AND FABRICATION OF MIRROR CUTTING MACHINE

(51) International classification :C03B33/10;C03B33/02|(71)Name of Applicant :
C03B33/037; 1)MR. RAJESHKUMAR. N
(31) Priority Document No :NA Address of Applicant :0ldno:B/26, New no: 14, Middle st,
(32) Priority Date :NA Hanumanthaputheri, Chengalpattu, Tamilnadu, In@@3 002.
(33) Name of priority country :NA Tamil Nadu India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)MR. RAJESHKUMAR. N
(87) International Publication No NA
(61) Patent of Addition to Application,
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Numbei:NA
Filing Date ‘NA
(57) Abstract :

This project deals with the design and fabrication of the air operated glass cutting machine. Cutter is a common tealigsed il
cutting shapes for a variety of purposes. In this project, a glass cutter is pratigedcan form a uniform crack even when a
projection or an earligiormed scribe line is present on the glass. When the cutter is moved on the glass, a fracture layer is fi
causing a rib mark to be formed below the fracture layer and a crack tarefbelow the rib mark. To cut the glass, the crack i
required to be formed uniformly. A glass cutter used is a diamond to" create the split @omarenly a small cutting wheel is us
made of hardened steel or tungsten carbi@evm in diameter, witlits cutting ground to a \shaped profile. This cutter is also sa
to use when press the ON button the high pressure air comes and leads the cutter to cut on the mirror surfaces. Hemededol
people to cut the mirror easily and also can be isadh long term.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/07/2017

(21) Application N0.201741024194 A

(43) Publication Date : 11/01/2019

(54) Title of theinvention : DESIGN AND FABRICATION OF FRICTIONLESS BRAKING

:B29C70/4C|(71)Name of Applicant :
. I C08J3/00; 1)P.CHELLAPANDI
(51) International classification HO1F1/08; | Address of Applicant :B3 EMERALD BLOCK, ALAGIRI
HO1F13/00 [STREET, Chennai, Tamilnadu, Indi®00 100. Tamil Nadu Indi
(31) Priority Document No :NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)P.CHELLAPANDI
(33) Name of priority country ‘NA
(86) InternationaRpplication No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Metal matrix composites are a hg@neration of composite materials. They have potentials of satisfying the recent demands
advanced engineering applications. Their performance mostly depends on the selection of right combination of materials. 1
manufacturing of MMC by casting and otl@nventional method is difficult because the formation of the matrices of the MMC
without any method is not possible. We have used a combination of aluminium, boron carbide, silicon carbide in order extyi
bonding. In this paper, attempts toimv the different combination of reinforcing materials used in processing of MMC, meche
properties, tribological characteristics are analysed and tested using various testing machines and its thermal distitieution
materials is analysed by usiAgNSYS software.

No. of Pages : 1No. of Claims : «

The Patent Office Jooal No. 02/2019 Dated 11/01/2019 1616



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/07/2017

(21) Application N0.201741024197 A

(43) Publication Date : 11/01/2019

(54) Title of theinvention : HIGH POWER MAGNETIC/ELECTROMAGNETIC ELECTROCHEMICAL SUPERCAPACITOR

:H01G11/24
(51) International classification H01G11/32;

(71)Name of Applicant :
1)MANIPAL INSTITUTE OF TECHNOLOGY, MANIPAL

HO01G11/46;|UNIVERSITY
(31) Priority Document No :NA Address of Applicant :MANIPAL UNIVERSITY,
(32) Priority Date :NA MANIPAL -576104, Karnataka India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)DR. MUTHU SELVAKUMAR
Filing Date ‘NA 2)Ms. SOWMYA
(87) International Publication No NA 3)DR. DENTHAJE KRISHNA BHAT
(61) Patent of Addition to Application Number  :NA 4)DR. NEDUMARAM GOPALAN RENGANATHAN
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Abstract The present disclosure is related to hybrid capacitors specifically with composite materials consists of Aathvated C
(AC)/Fe304: reduced graphene oxide (rGO)/Co304. Mild steel arfdilcare used current collectors in the hybrid supercapacito
fabricated the present disclosure is simple to assemble. These hybrid capacitors can be fast charged/discharged &ytd poss

faradiac efficiency.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741024214 A
(19) INDIA
(22) Date of filing of Application :10/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : A PROCESS FOR PREPARATION OF SILICON CARBIDE COATEAIRBON NANOMATERIALS
USING POLYBOROSILOXANES

:C04B35/571|(71)Name of Applicant :
(51) International classification C04B35/622| 1)Indian Space Research Organisation
C08K5/098; Address of Applicant :Department of Space, Antariksh
(31) Priority Document No :NA Bhavan, New BEL Road, Bangales®0094, India. Karnataka
(32) Priority Date ‘NA India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Deepa Devapal
Filing Date ‘NA 2)Gopakumar MP
(87) International Publication No :NA 3)PV Prabhakaran
(61) Patent of Addition to Application Number :NA 4)S Packirisamy
Filing Date ‘NA 5)B Swaminathan
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to polyralerived ceramic oxidation protection coating which can be coated over carbon
nanotubes/nanowires/rods thereby protecting the carbon from oxidation at temperatures above 500%S aswwvedll method for
converting CNT to SiCNT. It is a unigue system containing inorganic elements which forms borosilicate glasses on egioul
ceramic material containing carbon nanotubes coated with a matrix featuring inorganic elemelitoarchgbide are prepared
through a novel route of preceramic polymer pyrolysis. Here, the carbon nanotubes react with the silicon containingesiiitsar
that SiC coating is formed on the carbon nanotubes on sintering. The infiltrant inorganis@renaterial either reacts with some
the carbon layers to form-situ silicon carbide, and that the formed SiC is sufficiently dense that it effectively seals the surfac
the other case it converts CNT to SiC.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844024424 A
(19) INDIA
(22) Date of filing of Application :29/06/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention : FILTER BAG INCORPORATING A DEVICE TEACILITATE THE REMOVAL OF A FILTRATE

. e :A47L9/14; | (71)Name of Applicant :
(51) International classification B01D29/27| 1)INTERSCIENCE
(31) Priority Document No 11756389 Address of Applicant :30, Chemin du Bois des Arpents 7€
(32) Priority Date :06/07/201°|St Nom la Bret"che France
(33) Name of priority country :France (72)Name of Inventor :
(86) International Application No ‘NA 1)JALENQUES, Emmanuel
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The invention relates to a Filter Bag (1) comprised éfbottom (6), aropening (5), a wall (4) delimiting an interior volume of th
bag and extending between the bottom and the opening of the bag, a filter (2) extending from the bottom to the opepéngtizg
the interior volume into two compartments, those two compartsibeing: Asample receiving compartment(11) arrangedto
receive the sample, A filtrate collection compartment (12) arranged to receive a filtratdijlfEnebag also includes

an orifice (13) passingthrough the aforementioned wadind housed in the filtrate collection compartmeftclosure system (14)
allowing for two states: A closed state, in which access to the filtrate from the outside of the bag by the orificensezhnéa
open state, in which access from the outsidh®bag to the filtrate through the orifice is released.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844024505 A
(19) INDIA
(22) Date of filing of Application :02/07/2018 (43) PublicatiorDate : 11/01/2019

(54) Title of the invention : PIVOTING DEVICE FOR A DRIVER'S CAB

. e :A61B (71)Name of Applicant :
(51) International classification 17/00 1)MAN Truck & Bus i sterreich GesmbH
. A Address of Applicant :Schnauerstrasse 5, 4400, Steyr, Al

(31) Priority Document No 280/2017 |Austria
(32) Priority Date :04/07/201 | (72)Name of Inventor :
(33) Name of priority country :Austria 1)WHRLEITNER, Gerhard
(86) International Application No ‘NA 2)SCHINDLEGGER, Markus

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

The invention relates ta device (16) for the pivotable connection of a driver's cab (12) to a vehicle frame (14) of a motor vel
(10), in particular a commercial vehicle. The device (16) has a first line (22A) for connection to a component (18)vefrtheab
(12) and dirst longitudinal member (24), in particular a swing arm. The first longitudinal member (24) has a bearing (28) for
pivotable connection of the driver's cab (12) to the first longitudinal member (24) and a first recess (34), which extgrads al
longitudinal axis of the first longitudinal member (24). One section of the first line (22A) extends at least partially withiorsn
the first recess (34). (Figure 3)
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201844024506 A
(19) INDIA

(22) Date of filing of Application :02/07/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention : IMAGE PROCESSING APPARATUS AND IMAGE PROCESSING METHOD THEREOF

. e :HO4N (71)Name of Applicant :
(51) International classification 13/00 1)CANON KABUSHIKI KAISHA
. 2017 Addressof Applicant :302, Shimomaruko ®home, Ohtu,
(31) Priority Document No 133057 Tokyo Japan
(32) Priority Date :06/07/201 | (72)Name of Inventor :
(33) Name of priority country :Japan 1)Yuya Ota
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

An image processing apparatus, which executes image processing for generating a virtual viewpoint image using a iphargdis
captured by a plurality of imaging units that image an imaging space from different viewpoints, identifies a specifieruirjga
plurality of objects inside the imaging space, and carries out image processing for generating the virtual viewpanttineage
plurality of objects inside the imaging spathe image processing apparatus executes the image processing on the identified
object using images captured by more imaging units than in the image processing executed on other objects. [Figure
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844024508 A
(19) INDIA
(22) Date of filing of Application :02/07/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention LIQUID EJECTION APPARATUS

(51) International classification :B41J 2/00|(71)Name of Applicant :
. 2017 1)CANON KABUSHIKI KAISHA

(31) Priority Document No 131276 Addressof Applicant :302, Shimomaruko ®home, Ohtu,
(32) Priority Date :04/07/201'| Tokyo 1468501, Japan. Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)OKUSHIMA, Shingo

Filing Date ‘NA 2)HIROKAWA, Ryosuke
(87) International Publication No :NA 3)OHNISHI, Toru
(61) Patent of Addition to Application Number ‘NA 4)TAKADA, Yoichi

Filing Date ‘NA 5)NOGUCHI, Mitsutoshi
(62) Divisional to Application Number ‘NA 6)MORIGUCHI, Takuto

Filing Date :NA

(57) Abstract :

A liquid ejection apparatus includes a liquid ejection head which is provided with a pressure chamber having, in the éasjde!
energygenerating element, a transfer body onto which a liquid is ejected through the liquid ejection head to foige aamidna
pressing unit which presses a recording medium against the transfer body to transfer the image formed on the transiethbod
recording medium, wherein the liquid ejection apparatus further includes a heating unit for heating the traysharitg a period
from the ejection of the liquid through the liquid ejection head and until the pressing of the recording medium by rheans of t
pressing unit, and the liquid in the pressure chamber in the liquid ejection head is circulated betpressuhe chamber and the
outside of the pressure chamber.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844024676 A
(19) INDIA
(22) Date of filing of Application :03/07/2018 (43) PublicatiorDate : 11/01/2019

(54) Title of the invention : PROCESS FOR PRODUCING A CHEWHSGM PELLET

(51) International classification :A23G 4/00 [(71)Name of Applicant ;
(31) Priority Document No :'LU100332 | 1)SOREMARTEC S.A.
(32) Priority Date :06/07/2017 Address of Applicant :Findel Business Center, Complexe
(33) Name of priority country :Luxembour(|Rue de Tr'ves, 12632, Findel, Luxembourg. Luxembourg
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)PAVESI, Enrico
(87) International Publication No *NA 2)BASILICO, Christian
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Described herein is a process for producing a cheging pellet, which includes a step of granulation of the gum that is carriec
in a flow of cryogenic gas. (Figure 1)

FIG. 2
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :03/07/2018

(21) Application N0.201844024694 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : DIESEL ENGINE THERMAL MANAGEMENT CONTROL STRATEGY

(51) International classification :F02B 37/00
(31) Priority Document No 201710551561
(32) Priority Date :07/07/2017
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :

1)CUMMINS INC.

Address ofApplicant :500 Jackson Street, Columbus, Indit

47201, U.S.A. US.A
(72)Name of Inventor :

1)WANG, Hongfeng

2)DU, Gang

3)GUPTA, Aniket

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A system and method for thermal management of an aftertreatment comportgcaitzedThe disclosed system and methods
employ an electronic wastegate, an intake air throttle, and an exhaust throttle in a prescribed manner to increasé ghs exhat
temperature while minimizing fuel penalties and operating inefficiencies.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844024861 A
(19) INDIA
(22) Date of filing of Application :04/07/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention : ELECTRICAICONNECTOR

(51) International classification :HO1M 2/06 (71)Name of Applicant :
(31) Priority Document No :1020170000758¢| 1)TYCO ELECTRONICS AMP ITALIA S.R.L.
(32) Priority Date :06/07/2017 Address of Applicant :Corso Fratelli Cervi 15, Torino 100¢
(33) Name of priority country Jltaly Italy. Italy
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)GENTA, Alessandro
(87) International Publication No :NA 2)FARINOLA, Marcello
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

There is described herein an electrical connector (C) for connection to a mégmgto coil (B) for an internal combustion engin
The coil (B) comprises a wire (W) which has an insulating material covering and which is wound on a support element (E).
electrical connector (C) comprises a contact element (1) made of conductéreahwvehich can be coupled to the support elemen
on which the wire (W) is wound. The contact element (1) has two flexible walls (2), facing one another and outwardIy divebr¢
adapted to come into contact with the support element (E). A cutéingeat (3) is situated on at least one of the flexible walls (2
the inner surface (S) thereof which faces towards the support element (E), and is adapted for cutting into the insetaing mai
covering of the wire (W). The connector (C) further coisgs a flexible sleeve (5) which can be mounted above and around th
contact element (1) to retain the contact element (1) on the support element (E). The flexible sleeve (5) is situatedcalntaet t
element (E) and is movable with respect to theaxirglement (1), after the contact element (1) has been fitted over the suppo
element (E), into a final operative position in which the flexible sleeve (5) pushes the flexible walls (2) of the eamtaut @)
towards an inwardly inclined position which said cutting element (3) cuts into the insulating material covering and comes ini
electric contact with the wire (W). (Fig. 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844024872 A
(19) INDIA
(22) Date of filing of Application :04/07/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention : MODULO PICADOR

(51) International classification :H02S 50/00 |(71)Name of Applicant :
‘BR 1)INDUSTRIAS REUNIDAS COLOMBO LTDA
(31) Priority Document No 13201701446t Address of Applicant : Rua
1 I ndustrial A Pindo€EPn&830M®A o
(32) Priority Date :04/07/2017 |Braal
(33) Name of priority country :Brazil (72)Name of Inventor :
(86) International Application No ‘NA 1)Luiz Henrigue Bertino
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A chopping module is provided that is designed for grasping and pulling plants by pushing them between a rotatingridhife se
chopping them into billets, wherein the rotating krsié has a cylindrical form with its length divided into at least two sections,
wherein various cutting segments are distributed, each one extending itself in each lengthwise section formed betwsen the
wherein the segments of a section are laggeateonot lengthwise aligned to those of the adjacent section. This module is
advantageous in that it allows for considerable reduction of the cutting forces or pressure, and consequently allovils for smc
operation and considerably increased working lifehefmodule.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844024926 A
(19) INDIA
(22) Date of filing of Application :04/07/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention ELECTRONIC CONTROL DEVICE FOR INTERNAL COMBUSTION ENGINE

. e :FO2D (71)Name of Applicant :
(51) International classification 41/00 1)KEIHIN CORPORATION
. 2017 Address of Applicant :2&, Nishishinjuku ichome, Shinjukt

(31) Priority Document No 134496  |ku, Tokyo 1630539 Japan
(32) Priority Date :10/07/201 | (72)Name of Inventor :
(33) Name of priority country :Japan 1)TAKATSU, Kota
(86) InternationaRpplication No ‘NA

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

In an electronic control device 1 for an interoambustion engine, when an output voltage from a downstream O2 sensor 14b
becomes a first inversion state indicating that atfiuat ratio has been inverted from a rich side to a lean side, a fuel correction
is calculated so that the direl ratiois on the rich sideThe fuel injection amount calculated at a time point when a first
predetermined time t has passed since a time point indicating that an output voltage from an upstream O2 sensor lidadrtes
from the lean side to the rich sigeheld as a first fuel injection amouMeanwhile, when the output voltage from the downstrea
02 sensor 14b becomes a second inversion state indicating thatftind edtio has been inverted from the lean side to the rich s
the fuel injection amunt is calculated so that the-&ilel ratio is on the lean sid&€he fuel injection amount calculated at a time pc
when a second predetermined time tE has passed si ncesora
14a hadeen inverted from the rich side to the lean side is held as a second fuel injection amount.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844025059 A
(19) INDIA
(22) Date of filing ofApplication :05/07/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention : SEMICONDUCTOR DEVICE

(51) International classification HOLL (71)Name of Applicant :

27/00 1)SAMSUNG ELECTRONICS CO., LTD.
. :10-2017 Address of Applicant :129, Samsung Yeongtonegu,
(31) Priority Document No 0086435 |[Suwonsi, Gyeonggido, 16677, Republic of Korea Republic of
(32) Priority Date :07/07/201 |Korea

‘Republic |(72)Name of Inventa :

(33) Name of priority country of Korea 1)Ji Hoon PARK

(86) International Application No ‘NA 2)Joong Shik SHIN
Filing Date ‘NA 3)Byoung Il LEE
(87) International Publication No " NA 4)Jong Ho WOO
(61) Patent of Addition to Application Number ‘NA 5)Eun Taek JUNG
Filing Date ‘NA 6)Jun Ho CHA
(62) Divisional toApplication Number ‘NA
Filing Date ‘NA
(57) Abstract :

A semiconductor device (100) includes a substrate (101) having a first region asdaBd region, the first regiamcluding
memory cells, and the second region including transistors for driving the memory cells, and device isolation regionswitisinos
the substrate to define active regions of the substrate. The active regions include a first guard activeBepmmnrounding the fir
region, a second guard active region (GB2) surrounding a portion of the second region, and at least one dummy achileg
10 DM3) disposed between the first guard active region and the second guard active region.

FIG. 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844025065 A
(19) INDIA
(22) Date of filing of Application :05/07/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention : QUARTZ GLASSOMPONENT OF HIGH THERMAL STABILITY, SEMIFINISHED PRODUCT
THEREFOR, AND METHOD FOR PRODUCING THE SAME

. . :C03B (71)Name of Applicant :

(51) International classification 19/00 1)Heraeus Quarzglas GmbH & Co. KG
(31) Priority Document No :17180502. Address of Applicant :Quarzstrasse 8, 63450, Hanau Ger
(32) Priority Date :10/07/2017%| (72)Name of Inventor :
(33) Name of priority country ‘EPO 1)SCHENK, Christian
(86) International Application No ‘NA 2)TSCHOLITSCH, Nadine

Filing Date ‘NA 3)BAIER, Thomas
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

In a known method for producing a quartz glass component, a crystal formation layer containing a crystallization promoter |
produced on a coating surface of a base body of quartz glass. Starting therefrom, to provide a method for ppdartinglass
component of improved thermal strength and ttemgn stability which displays a comparatively small deformation particularly a
the case of rapid heatingp processes, it is suggested according to the invention that a porous cryssibiolayer containing
amorphous SiO2 particles is produced with a mean thickness in the range of 0.1 to 5 mm, and that a substance whiasicont
and/or rubidium is used as the crystallization promofég. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847046268 A
(19) INDIA
(22) Date of filing of Application :07/12/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention : VARIANT POLYPEPTIDES WITH IMPROVEPERFORMANCE AND USE OF THE SAME

(51) International classification :C12N9/28 (71)Name of Applicant :
(31) Priority Document No :16168826.2 1)NOVOZYMES A/S
(32) Priority Date :09/05/2016 Address of Applicant :Krogshoejvej 36, 2880 Bagsvaerd
(33) Name of priority country :EPO Denmark
(86) International Application No :PCT/EP2017/0609¢|(72)Name of Inventor :

Filing Date :08/05/2017 1)ANDERSEN, Carsten
(87) International Publication No ‘WO 2017/194487
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to polypeptide variants having-alplgéase activity and an improvedoperty such as improved
specific activity as compared to the parent polypeptide. The invention further relates to use of the polypeptide vapiasitioosm
comprising the polypeptide variants and methods of producing the polypeptide variants.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847046283 A
(19) INDIA
(22) Date of filing of Application :07/12/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention : MAGNETIC SHIELIFOR MEDICAL DEVICES

(51) International classification :A61M25/01 (71)Name of Applicant :
(31) Priority Document No :15/154,348 1)BECTON, DICKINSON AND COMPANY
(32) Priority Date :13/05/2016 Address of Applicant :1 Becton Drive, MC110, Franklin
(33) Name of priority country :U.S.A. Lakes, New Jersey U.S.A.
(86) International Application No :PCT/US2017/03157|(72)Name of Inventor :
Filing Date :08/05/2017 1)MA, Yiping
(87) International Publication No ‘WO 2017/196736 2)O'BRYAN, Jeffrey C.
(61) Patent of Addition to Application ‘NA 3)ISAACSON, S. Ray
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A medical device such asn@edle subassembly is disclosed including a cover over a magnetized portion of jpetiestuating
medical device having a shielding material associated with the cover that prevents the magnetized portion offibedisstieg
medical device from beghdemagnetized when the cover is positioned to cover the tipgueetrating medical device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847046294 A
(19) INDIA
(22) Date of filing ofApplication :07/12/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention : ALTERNATINGCURRENT ELECTRIC VEHICLE

(51) International classification :B60L3/00H02H7/00H02H7/(|(71)Name of Applicant :

(31) Priority Document No ‘NA 1)MITSUBISHI ELECTRIC CORPORATION
(32) Priority Date ‘NA Address of Applicant 8, Marunouchi Zzhome, Chiyod&u,
(33) Name of priority country  :NA Tokyo 1008310 Japan
(86) International Application Nc:PCT/JP2016/069277 (72)Name of Inventor :
Filing Date :29/06/2016 1)HAYAMIZU, Shik i

(87) International Publication NcWO 2018/003029
(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

An alternatingcurrent electric vehicle (3) is provided with a plurality of main transformers (TR1 TR2) electrically connected i
parallel to wiring a plurality of circuit breakers (CB1 CB2) respectively connected between the(jrangl the plurality of main
transformers (TR1 TR2) and a control device (18) configured so as to input and open the plurality of circuit breaker2jCB1 |
When a power supply from the wiring (1) to the alternatingent electric vehicle (3) is initied the control device (18) sequentia
inputs the plurality of circuit breakers (CB1 CB2) there being a difference in the input phases of wiring voltage wherakacksk
inputted.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201847046338 A
(19) INDIA
(22) Date of filing of Application :07/12/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention : MOVABLE GRATE FOR A FURNACE

(51) International classification :F23H7/10F23H17/C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1) BABCOCK & WILCOX VéLUND
(32) Priority Date :NA Address of Applicant :Falkevej 2, 6705 Esbj&gnmark
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/IB2016/05408| 1) B8 GH ANDERSEN, Hans

Filing Date :07/07/2016
(87) International Publication No ‘WO 2018/007854
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The grate includes a number of grate lanes (3 4) arranged side by side between a left and a right side section neigbkdaging
connected by a midsection (9) andluding a lane section having a number of pivotal grate shafts (12) carrying grate bars (12
midsection includes an upper relatively narrow housing section (15) arranged between grate bars of neighbouring |ames an
relatively broad housingection (16) protruding under grate bars of said lanes. The upper housing section of each midsectiol
bearings (19) for grate shaft ends (17 18) of neighbouring lanes. At least one midsection includes a drive mechaniging20 1
back and fath neighbouring grate shafts in opposite rotational directions and a synchronising mechanism of at least one lan
An actuator (21) of said drive mechanism and said synchronising mechanism are located in the lower housing section of s¢
midsectian.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847046339 A
(19) INDIA
(22) Date of filing of Application :07/12/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention : COIBOBBIN AND TORQUE DETECTION DEVICE

(51) International classification :HO1F5/02B62D5/04G01L3/:|(71)Name of Applicant :

(31) Priority Document No :2016095497 1)NSK LTD.
(32) Priority Date :11/05/2016 Address of Applicant 43, Ohsaki ichome, Shinagawku,
(33) Name of priority country  :Japan Tokyo 1418560 Japan
(86) International Application Na:PCT/JP2017/017691 (72)Name of Inventor :
Filing Date :10/05/2017 1)HATANAKA, Kazuyuki
(87) International Publication Na:WO 2017/195827 2)SHIGETA, Taishi

(61) Patent of Addition to 3)NISHIOKA, Yusuke

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

Provided are: a coil; pair of flange parts sandwiching the coil; a terminal attachment part provided projecting outward in the
direction of the coil from one of the flange parts the terminal attachment part having a first side surface and a sscofadt sittet
faceopposite the circumferential direction; and a terminal provided to the upper surface of the terminal attachment partahe
extending in a direction perpendicular to the upper surface. The coil includes: a winding part on which a conductingwict is
and a drawer part that when viewed from a direction along the central axis of the coil is provided separated radialfycoutther
winding part in a direction facing from the first side surface to the second side surface the drawer partg-trdasscond side
surface. The drawer part is provided along a second reference line or is provided at a position closer to the windimgsghg th
second reference line where a virtual line that intersects the portion at which the first sideaswtfddeeouter circumference of the
flange part are in contact and that is parallel to the direction in which the terminal extends is used as a first redesadce Virtual
line that is orthogonal to the first reference line and that contacts thecoatenference of the flange part is used as the second
reference line.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/12/2018

(21) Application N0.201847047119 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : WICK DEVICE FOR EVAPORATING FRAGRANCE HAVING A FLOW CHANNEL

(51) International classification :A61L9/12A61L9/03A01M1/2

(31) Priority Document No :NA
(32) Priority Date :NA
(33) Name of priority country  :NA

(86) International Application N:PCT/EP2016/001006

(71)Name of Applicant :
1)CTR, LDA
Address of Applicant :Loteamento Industrial da Murteira,
Lotes 23/24 213801 Samora Correia, Portugal. Portugal
(72)Name of Inventor :

Filing Date :16/06/2016
(87) International Publication NcWO 2017/215726
(61) Patent of Addition to

1)DYCHER, David

Application Number mﬁ
Filing Date |
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

The invention relates to a device (1), comprising a container (2) for the substance (3) to be dispensed, a wick (Hargs a capi
element, which wick is in contact with the substance (3) to be dispensed and is arrahgembittainer (2) at least in parts and fol
part of the container (2), said wick having a wgile substance dispensing area (7). According to the invention, at least one h
element (8) is provided, by means of which a substance air flow (60)y wghémriched with substance and flows away from the
device (1), can be produced by releasing heat to thesideksubstance dispensing area (7) and by means of which a substant
substancdree hot air flow (63), which flows away from the device (tjl @ preferably warmer than the substance air flow (60),
be produced by releasing heat to the air surrounding the at least one heating element (8). Furthermayeidanticand/or
deflecting apparatus is provided, by means of which at least dhe air flows flowing away, preferably the substafre® hot air
flow (63), can be guided and/or deflected in such a way that the two air flows flowing away from the device (1) hit each otht
preferably at a defined angle of incidence, and form a conzubstancendhot-air flow (64) flowing away from the device. Figul
6.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :13/12/2018

(21) Application N0.201847047132 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : IDENTITY AUTHENTICATION METHOD AND APPARATUS

(51) International classificatio: GO6F21/32G06K9/00H04L29/i

(31) Priority Document No
(32) Priority Date
(33) Name of priority country
(86) International Application
No

Filing Date
(87) International Publication
No
(61) Patent of Addition to

:201610340549.4
:19/05/2016
:China

:PCT/CN2017/080196
:12/04/2017

‘WO 2017/198014

(71)Name of Applicant :
1)ALIBABA GROUP HOLDING LIMITED

Address of Applicant :Fourth Floor, One Capital Place, P.
Box 847, George Town, Grand Cayman, Cayman Islands. Ci

Island

(72)Name of Inventor :
1)LI, Peng
2)SUN, Yipeng
3)XIE, Yongxiang
4)LI, Liang

Application Number Hﬁ
Filing Date '
(62) Divisional to Application
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present application provides an identity authentication method and apparatus. The method includes obtaining aidalect
andvideo stream generated by a target object to be authenticated; determining whether lip reading and voice in the aedio ¢
stream are consistent, and if the lip reading and the voice are consistent, using voice content obtained by perforraoogvitime
on an audio stream in the audio and video stream as an object identifier of the target object; obtaining a model phigstlogici
corresponding to the object identifier from object registration information, if thetpred object registratn information includes tt
object identifier; performing physiological recognition on the audio and video stream to obtain a physiological featuier gétth

object; and comparing the physiological feature of the target object with the model phgsidiegiure to obtain a comparison res
and if the comparison result satisfies an authentication condition, determining that the target object has been authbaticated
present application improves the efficiency and reliability of identity authéiotica
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847047182 A
(19) INDIA
(22) Date of filing of Application :13/12/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention LATENCY REDUCTION TECHNIQUES FOR LTE TRANSMISSION IN UNLICENSED SPECTRL

(51) International classification :HO4W74/08H04W72/C|(71)Name of Applicant :
(31) Priority Document No :62/366488 1)QUALCOMM INCORPORATED
(32) Priority Date :25/07/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country US.A 5775 Morehouse Drive, San Diego, California 921714, USA.
(86) International Application No :PCT/US2017/039062 |U.S.A.
Filing Date :23/06/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/022229 1)YERRAMAL LI, Srinivas
(61) Patent of Addition to Application ‘NA 2)CHEN, Wanshi
Number :NA 3)SUN, Jing
Filing Date ' 4)GAAL, Peter
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

Various aspects described herein relate to reducing transmission latency in unlicensed spectrum includiafptistalk access. A
dedicated ultra low latency (ULL) dakeearer having LBT access rules is established which access rules allow channel acces
faster access priority than control and signal traffic. ULL data is mapped to the dedicated ULL data bearer based actest B
rules and channel selection erformed in a portion of the unlicensed frequency spectrum using the LBT access rules. These
reduction techniques include enabling ULL traffic to gain fast channel access. These latency reduction techniquedddeher it
updating a size of a cattion window for channel access. In addition these latency reduction techniques include enhancing
CPDCCHbased signaling to accommodate the ULL frame structure. Further these latency reduction techniques include pr¢
robust operation against burstyarference for ULL transmissions. Moreover these techniques include managing DRX for UL
Additionally these latency reduction techniques include joint scheduling of different TTI durations. These latency reduction
techniques further include updating SR&smission opportunities. In addition these latency reduction techniques include red
latency associated with PRACH transmissions. Further these latency reduction techniques include reducing ULL transayiss
by either ignoring or cancelling seduled uplink (e.g. LTE) transmissions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741024124 A
(19) INDIA
(22) Date of filing of Application :10/07/2017 (43) Publication Date : 11/01/2019

(54) Title of the invention : UNIVERSAL BATTERY OPERATED ROTARY TOOL

:B25F3/00((71)Name of Applicant :
(51) International classification B25F5/00;| 1)G.PRASHANTH KUMAR
F16H21/2. Address of Applicant :3/30(old no.4/92) SATHYA NAGAR
(31) Priority Document No ‘NA CHENNAI ,TAMILNADU INDIA -600 089. Tamil Nadu India
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)G.PRASHANTH KUMAR
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

In this day and age when evdrgmemaker is armed with technologically advanced gadgets like smartphones, microwaves, it
cookers etc., there still exist gaps where advancement has not moved things forward. For example, the popular metmagd of
dishes, specifically in Indidyas remained the same over thousands of years. Dishwashers have not become mainstream he
their inefficiency in removing tough greasy stains often resulting from cooking spicy traditional Indian food. Theiribeftggs
make them even more ui@ndly to the common man. Furthermore, scrubbing tenacious dirt off our motorcycles, scooters an
such a painstaking task that we often procrastinate and pay the price later on. Likewise, keeping the house cleas sdseehta
cumbersome antiime-consuming routines like polishing and buffing traditional Indian oil lamps, cleaning the insides of refrige
ovens, cupboards,” etc., scrubbing washbasins, kitchen sinks, etc., and removing dirt from many nooks and crannie®. disus
not find the time in our busy schedules to do these chores to our satisfaction, which in turn forces us to lead an unclean an
unhealthy lifestyle. It is amazing how surprisingly easier all the above errands get when a simple tool is introdueepidtucethA
motorised brush/scrubber with good torque can completely void the need for manual scouring and can save a lot of émergy
all the cases mentioned above. Such a device could make it possible to attain higher levels of cleanlinessydautiwes which
in turn contributes to a healthy state of mind and body. However, the uses of this invention are not limited to brusbingking.
The device is versatile and has several other applications, like mixing, whisking, kneading, slidtimgy trimming, etc. Itis
designed to be a basic tool that could provide rotational force wherever needed. This invention is thugadenpsolution that ce
be fitted with specific attachments/accessories to meet specific needs; for exarepls|yaattachable fitment could make it a
portable mini fan. It is intended to be a mydtirpose rotary tool; handy, eatwyuse and durable, that can transform itself to suit 1
needs of the user.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201844017947 A
(19) INDIA
(22) Date of filing of Application :14/05/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention : SEMICONDUCTOR DEVICE AND METHOD FOR FABRICATING THE SAME

(51) International classification HOLL (71)Name of Applicant :

27/00 1)SAMSUNG ELECTRONICS CO., LTD.
. :10-2017 Address of Applicant :129, Samsung Yeongtonegu,
(31) Priority Document No 0085703 |[Suwonsi, Gyeonggido 16677. Republic of Korea
(32) Priority Date :06/07/201 | (72)Name of Inventor :

‘Republic 1)KIM, Sung Gil

(33) Name of priority country of Korea 2)KIM., Seul Ye

(86) International Application No ‘NA 3)KIM, Hong Suk
Filing Date ‘NA 4)NOH, Jin Tae
(87) International Publication No :NA 5)CHOI, Ji Hoon
(61) Patent of Addition to Application Number ‘NA 6)AHN, Jae Young
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A Stack structure includes conductive layer pattems and interlayer insulating layer pattems alternately stacked onroAe anot
Channel hole penetrates the Stack structure. A dielectric layer is disposed on a sidewall of the Channel aotel Aagér is
disposed on the dielectric layer and in the Channel hole. A passivation layer is disposed on the Channel layer andrnielthel€|
The Channel layer is interposed between the passivation layer and the dielectric layer. An air gayndesliby the passivation
layer. A width of the air gap is larger than a width of the passivation layer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847047776 A
(19) INDIA
(22) Date offiling of Application :17/12/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention : UV SOLID STATE OUTPUT DEVICE

(51) International classification :HO1L33/48H01L33/6|(71)Name of Applicant :
(31) Priority Document No :16173215.1 1)PHILIPS LIGHTING HOLDING B.V.
(32) Priority Date :07/06/2016 Address of Applicant :High Tech Campus 48, 5656 AE
(33) Name of priority country :EPO Eindhoven, The Netherlands. Netherlands
(86) International Application No :PCT/EP2017/06363Z|(72)Name of Inventr :

Filing Date :05/06/2017 1)DE SAMBER, Marc, Andre
(87) International Publication No ‘WO 2017/211773 2)HOVESTAD, Arie, Jan
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A solid state UV output device package comprises a base which defines a chamber in which electrical components arddas
two spring contacts are mounted in ttmmber. A lid over the chamber has a UV transparent or translucent window, electrica
connection tracks mounted over the inside of the window and a UV output arrangement mounted over the electrical camhea(
The electrical connection tracks okthd make electrical contact with the spring contacts. This provides-lyeostructure which
provides improved thermal management. Fig. 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :17/12/2018

(21) ApplicationN0.201847047573 A

(43) Publication Date : 11/01/2019

(54) Title of the invention : DOWNHOLE COMPLETION DEVICE WITH LIQUID

(51) International classificatic:E21B47/01E21B47/06E21B41/
(31) Priority Document No  :16171923.2

(32) Priority Date :30/05/2016

(33) Name of priority country :EPO

(86) International Application

(71)Name of Applicant :
1)WELLTEC OILFIELD SOLUTIONS AG
Address of Applicant :Baarerstrasse 139,G3ug,
Switzerland. Switzerland
(72)Name of Inventor :

No 5553550210717/062945 1)KRGER, Christian
Filing Date ‘ 2)LARSEN, Jesper Oluf
5\1807) International Publ|cat|on:WO 2017/207516
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’
(57) Abstract :

The present invention relates to a downhole completion device configured to be mounted as part of a well tubular metal lsér
downhole completion device comprises a housing enclosing a closed space an electrical component arranged in the gpace
housing the housing being filled with a liquid having a first volume of 1 bar at 20°C wherein the housing has a figtseatien
and a second housing section the first housing section having a first thickness and the second housing section having a se
thickness and the second thickness being smaller than the first thickness so that the second housing sectierideartbemnfthe
first housing section. Furthermore the invention relates to a downhole completion system. [Figure 3].
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847047574 A

(19) INDIA

(22) Date of filing of Application :17/12/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention : NH3 SLIP DETECTION USING NOX SENSOR

(51) International classificatior:FO1N11/00B01D53/94F01N3/ | (71)Name of Applicant :

(31) Priority Document No
(32) Priority Date
(33) Name of priority country
(86) International Application
No

Filing Date
(87) International Publication
No
(61) Patent of Addition to

:62/355708 1)CUMMINS EMISSION SOLUTIONS INC.
:28/06/2016 Address of Applicant :500 Jackson Streetunbus, Indiana
U.S.A 47201. U.S.A.

(72)Name of Inventor :
1)GONG, Jingian
2)RAJAGOPAL, Varun R.

:PCT/US2017/039479
:27/06/2017

‘WO 2018/005474

Application Number mﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

System and methods for detecting NH3 slip using esessitivity of an NOx sensor may include accessing a temperature valu
catalyst and determining the temperature value for the catalyst exceeds a predetermined value. If the temperature exceeds
predetermined value a systayat NOx measurement signal from the systamNOX sensor and an estimated systarnNOx value
are sed to calculate a delta value. A flag is set indicative of NH3 slip for an exhaust system responsive to an averaga wégle
for a predetermined period of time exceeding a predetermined value. If the temperature does not exceed the predeterthiee
an average of a plurality of systesnt NOx measurement signals can be calculated and a flag is set indicative of NH3 slip res
to the calculated average for a predetermined period of time exceeding a predetermined value.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847047578 A
(19) INDIA
(22) Date of filing of Application :17/12/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention : TESTING BASE STATIONS THASUPPORT MULTIPLE CARRIERS AND NARROWBAND
INTERNET OF THINGS SIGNALS

(51) International classification :H04B17/29H04B17/C|(71)Name of Applicant :
(31) Priority Document No :16305749.0 1)ALCATEL LUCENT
(32) Priority Date :21/06/2016 Address of Applicant :Nokia ParBBaclay, Route de Villejus!
(33) Name of priority country :EPO 91620 Nozay. France
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(57) Abstract :

A method device and computerogram for generating wireless signals for testing a network node for transmitting Narrow Bau
Internet of Things signals for compliance with predetermined criteria the network node being configured to support antitigle
and to support operation thin at least one radio frequency bandwidth. The method comprises: controlling a wireless signal ¢
to generate one test signal in a frequency band towards one edge of one of the at least one radio frequency bandwidtthanc
test signal ira frequency band towards the other edge of the same one of the at least one radio frequency bandwidth the or
comprising a Narrowband Internet of Things test signal.
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(57) Abstract :

Apparatuses and methods disclosed herein that relate to configuration of a periodic updating timer for e.g. a Radio Access
Network (RAN)- controlled inactive state. In some embodiments a method of operation of a RAN node in a cellular commui
network comprises configuring User Equipment (UE) with a timer value T for a periodic updating timer. In this manner the R
node is able to configure the UE with a time value T e.g. for use by the UE for providing periodic update messagedJihide th
operating in an inactiveate such as e.g. a RAdontrolled inactive state.
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(57) Abstract :

In a method for modernizing a building (1) a former stairwell (3) of the building (1) is converted such that an elexd®6)sbizdn
elevator system (2) to be constructed can be providdéwiformer stairwell (3). The elevator shaft (26) is provided in the formel
stairwell (3) of the building (1) such that stepless access is facilitated to specific floors of the building (1) froratan&de (27) of
the elevator system (2) which car damprovided in the elevator shaft (26). A new staircase (17) is constructed outside the fol
stairwell (3). In addition a former staircase (4) is removed from the former stairwell (3). Furthermore access bridgedi§psac
next to the elevator sift (26) in the former stairwell (3) thereby enabling flush access from the new staircase (17) to the spec

floors.

No. of Pages : 1No. of Claims : 1!

The Patent Office Jooal No. 02/2019 Dated 11/01/2019

1645



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847047601 A
(19) INDIA
(22) Date of filing of Application :17/12/2018 (43) Publication Date : 11/01/2019

(54) Title of the invention : PASSENGER TRANSPORT SYSTEM WITH MONITORING AND MARKING DEVICE FOR
CHARACTERIZING DEFECTIVE STEP UNITS
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(57) Abstract :

The invention relates to a passenger transport system (1) and to a method for modernizing an existing passenger teamspbe
passengetransport system has multiple step units (17) a comb plate (27) a monitoring device (49) and a marking device (4*
step units are to be moved one behind the other continuously along a target movement path (29) during normal oper@titn.
plate s arranged at a fixed position relative to the target movement path. The monitoring device is designed to monitor an &
position of a currently monitored step unit relative to the target movement path and to detect a deviation of the Hotutbpos$ie
target movement path by more than an allowable tolerance value and activate the marking device in response theretg. Upc
activated the marking device is designed to provide the currently monitored step unit and/or a step unit spatidihgdortei&
currently monitored step unit in a defined manner with a marking (57). In this manner collisions between a step urtbend the
plate can be prevented and step units at risk of a collision can be quickly and easily detected by mainteaaneeyséng the
marking attached to the units by the marking device.
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(54) Title of the invention : METHOD FOR MODERNISING AN ESCALATOR OR A MOVING WALKWAY

(51) International classification :B66B19/00B66B21/C|(71)Name of Applicant :

(31) Priority Document No :16175491.6 1)INVENTIO AG

(32) Priority Date :21/06/2016 Address of Applicant :Seestrasse 55,-6852 Hergiswil

(33) Name of priority country :EPO Switzerland

(86) International Application No :PCT/EP2017/06523(|(72)Name of Inventor :
Filing Date :21/06/2017 1)EDER, Christoph

(87) International Publication No ‘WO 2017/220650 2)KARALL, Eva

(61) Patent of Addition to Application ‘NA 3)BURRI, J¥%rg

Number :NA 4)MATHEISL, Michael
Filing Date ’ 5)THIERER, Walter

(62) Divisional to Application Number :NA 6)KLEIN, Wolfgang
Filing Date ‘NA 7)SCHTZ, Richard

(57) Abstract :

The invention relates to a method for modernising an existing escalator (1) or an existing moving walkway (1). Said methoc
comprises at leashe following steps: removing all the electrical and mechanical parts from the existing framework (6) of the
existing escalator (1) or of the existing moving walkway (1) the existing framework (6) having two framework side p&@}su(i8tL
base structre (37) connecting said framework side parts and the framework side parts (31 32) being connected to each oth
of cross members disposed at a distance from the base structure (3#g@ading the existing cross members (39) of the existi
framework (6) with new cross members (40 90) the two framework side parts (31 32) of the existing framework (6) beireglcc
to each other in a mutually stabilising manner at least at one point at a distance from the base structure (37) ofdhe(Bamew
during replacement of the cross members (39 40 90).
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(57) Abstract :

A method of controlling a solenoid actuated fuel injector comprising applying a activation (pulse) profile to said aetidator,
activation profile including a hold phase, said hold phase including one otwildrpulses, and including a Pulse Width Modulat
(PWM) scheme, comprising; a) determining the time period between the first hold pulse and the end of the previousepBMEM
scheme; b) increasing the energy of said activation profile if saidp@med is above a threshold. [FIGURE 4].
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Application Number mﬁ
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(62) Divisional to Application ‘NA
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Filing Date ’

(57) Abstract :

The invention relates to the general field of coating various flexible media, such as sheets of paper, synthetic pglyiatn,(pol
polyester, etc.) sheets or fabric sheets, with a silicone orsipigid rolls. The inventide directed to an efficient method for
preventing mist formation when coating flexible supports with a liquid silicone composition precursor of crosslinked, saéding
coating process being performed using a coating device that includes a roll oprathigh speed.
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Application Number Hﬁ
Filing Date '
(62) Divisional to Application
‘NA
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(57) Abstract :

The invention relates to the general field of coating various flexible media, such as sheets of paper, synthetic polgtaten,(pol
polyester, etc.) sheets or fabric sheets, wiHieone on highspeed rolls. The invention is directed to an efficient method for
preventing mist formation when coating flexible supports with a liquid silicone composition precursor of crosslinked, caéding
coating process being performed usimgpating device that includes a roll operating at a high speed.
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(57) Abstract :

A system (2000) comprising a heawunted device (2010); at least one position sensor coupled to thenbeatkd device; at leas
one lightfiltering shield (2012) coupled to the at least one position sensor; at least one light d2@@Qyrgnd at least one
computing device (2017) configured to receive from the light detector an indication that an intensity of light deteetdidlity th
detector exceeds an exposure threshold; determine from the at least one position sensogthitltderig shield is not positioned
at the face of a worker to filter light with the intensity that exceeds the exposure threshold; and generate in reBponse to t
determination that the ligHtltering shield is not positioned at the face of a workearing the heathounted device to filter light
with the intensity that exceeds the exposure threshold an indication for output.
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Virtual memory prefetch requests are generated for a virtual memory and a multiple port memory management unit (MMU)
(114). Virtualmemory access requests sent to a particular port (124 126 128) of the MMU circuit (114) are monitored. In res
the satisfaction of a trigger conditions virtual memory-f@teh requests are generated and transmitted to the MMU circuit (114
the particular port (124 126 128). Physical access requests from the MMU circuit (114) are monitored for physical addresse
corresponding to the virtual memory gedch requests. The physical access requests corresponding to the virtual merfeichpre

requests are filtered.
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(57) Abstract :

The invention relates to the streaming of media data representing a capturing projection of a wide view of a scenestheetiize
data making it possible to render the wide view on @88metric display surface or to render the wide view on a display surfac
according to different viewpoints the rendering comprising rendering projection of media data. After having receiveptiol fite
including information on the media data théoimation comprising descriptive information relating to the capture of the wide v
for producing the media data request messages to request media data streams based on the description file are gentlto the
response to the request messagesandaltia corresponding to the requested media data streams are received.
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